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Kind Attention: Law Officer

Sub: Furnishing the detailed response as directed by the Hon;ble National Green Tribunal
(pb) in OA No.401 of 202I in the matter of Balasubramanyam versus State of

Karnataka relating to the environmental pollution in Harohalli Industrial Area-reg.

Ref: 1. Order dated 13.03.2025,13.08.2025 & 15.10.2025

2, Board offi ce Memorandum No.PCB/03/NGT-LA-2 0221 525 dated 04.05.2023

3. This office letter /reply forwarded by this office vide No.KSPCB/RO-RMNAiGT-
401 t202t /2022-23 I 6I dated 25.05.2023.

4. Board o ffrce letter No.KSPCB/03AIGT -LEW 2022 / 29 5 6 dated I 7 . I 0.2A25

tl. rf ***,|*:f

Please find herewith enclosed the detailed response as directed by Hon'ble National Green

Tribunal (pb) in OA No.401 of 2021 (New No.OA No.2812024) filed by Balasubramanyam

versus State of Kamataka relating to the environmental pollution in Harohalli Industrial Area.

This is for your kind information and further needful.

(Ramanagara)
Bengaluru South Dstrict

I

faithfully

mukes
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dqei.ror / Helpline : 080-25582559

*dreef / Email : contact@kspcb.gov.in
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"Parisara Bhavan", 1st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, lndia

No. KSpCB/03/NGr_LEI/207 
u,, ol c

To,
Environmental Officer,
Karnataka State Pollution Control Board,
Ramanagara.

/* sir,
Sub: O.A.No. 28/2024 (old no. 4A1/2021) filed by Balasubramanyam

V/s State of Karnataka and others. I

Ref : order clatecl 8.A3.2025, 1.3.08.2025 and .IS.1O.20Z1

Adverting to the above-mentioned subject, it is brought to your kind
notice that, Sri. Balasubramanyam filed an Original Applicition against the
State Governrnent and others regarding the cause of air ancl water pollution
operating in Harohalli Industrial Area, unauthorizedly using the
groundwater, thereby lor,vering the water t'able and discharging of untreated
wastewater before the tsIon'ble NGT.

The Hon'ble NGT, by its order dated 24.01,2022, constituted the Joint
Committee and directed it to submit the factual and action taken report within
one month. Accordingly, the Joint Committee was constituted ancl a report
dated 27-09-2022 was submitted before the 'tribunal. The Hon'ble NGT was
pleased to pass an order dated 13-03-2023. l-he relevant portion of the order is
reiterated as follows:

"6, Report has been filed by KSPCB uide Erunil datecl 10-03-2023. We luae
gone through the report and we fhd thnt KSPCB hns not filed its response uitlt
respect to tlrc recofttmendations ruade by the Joint Corrmittee anrl the KSPCB is
directed to file n detnils response in respect to tlrc snme ruitlt all relertant particulnrs
regarding compliance uith EC/ Consent Conclitiotts, groundruater utili.sation ancl
recharge, plantation and greenbelt deuelopruent, etc.,,

DArE 1?ocT206&[--::--;. _-_r

d*""_d ?39, {inr, ioddo"errls Ord rrsfo$g;
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Our motto is to minimize waste generation
through judicious use of natural resources
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Reply is not filed by yourselves even after sending repeated reminders.
However, the Hon'ble NGT has directed KSPCB to file the report within three
weeks from 15-10-2025 and the matter is posted to 22-12-2025.If the reply is
not filed, it will be seriously viewed by the Hon'ble Tribunal. Hence, you are
hereby called upon to comply with the order of the Hon'ble NGT, failing
which this section is not responsible for the same.

Yours faithfl+Uy
\'I rr \-t\,

Law Officer (Senior)

Copy to:

1.. PA to Chairmary for kind information.
2. PA to Member Secretary, for kind information.
3. CEO-2 for kind information.
4. SEO- Ramanagara for kind information and further needful action.

(.
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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON'BLE NATIONAL

GREEN TRIBUNAL (PB) IN OA NO. 401 OF 2021 IN THE MATTER OF
BALASUBRAMANYAM VERSUS STATE OF KARNATKA RELATING TO THE

ENVIROIY.IIMNTAL POLLUTION IN HAROHALLI INDUSTRIAL AREA

1.0. PREAMBLE

In the Original Application No. 401 of 2021 (PB) filed by Sri Balasubramanyam Versus
State of Karnataka, regarding environmental pollution in Harohalli Industrial area and over
exploitation of ground water by the industries, the Hon'ble National Green Tribunal (PB),
issued an Order dated24.Al.2022 with the following directions: ,

"(l) Grievance in this application is regarding Harohalli Industrial area w*hich was

formed in Karnataka state by Karnntaka State Industrial Area Development Board
(KIADB) by acquiringfertile agricultural lqnd. It is submitted in the application that this
industrial area is very close to Bengaluru & NH 2a9. There are several MNCs & MSME
industrial units operating from here and causing air and water pollution. These
industries are continuously utilizing the underground water and have thereby lowered the
water table as low as (A)Afi. It is further submitted that untreated wastewater is released
into the environment and huge smoke from incineration is emitted during night which
affects the cattles and causes damages to agriculturalfields in the adjoining villages.

(2) Having regard to the seriousness of the allegation, it appears necessary to ascertain
thefactual position in the matter through a joint committee of the CPCB, Regional affice
(MoEF & CC), Bengaluru, State PCB, KIADB and the Dktrict Magistrate, Ramanagara.
The State PCB will be the nodal agency for co;ordination and compliance. The joint
Committee may meet with in one month and look into the grievance. Factual and action
taken report may befurnished with in three months."

The copy of the NGT order dated 24.01.2022 is enclosed as Annexure l.

2.0 CONSTITUTION OF JOINT COMMITTEE

The Karnataka State Pollution Control Board (KSPCB) nominated the Environmental
Oflicer, Ramanagara as the Member Convener of the committee. Environmental Officer,
Ramanagra has requested the Regional Director, Central Pollution Control Board (CPCB),
Deputy Director General of Forests, Ministry of Environment, Forest and Climate Change
Integrated Regional Office (Southern Zone), Deputy Commissioner of Ramanagara District
and the Chief Executive Officer, Kamataka Industrial Area Development Board to nominate
Officer / Scientist for constituting Joint Committee in compliance to the Hon'ble NGT
order. Based on the nominations received, KSPCB constituted the Joint Committee vide
order KSPCB/RO-RMNA{GT/2A22-23137 dated Aprll 22, 2022 comprises the following
members:

(
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sr.
No.

Name of Member Department

I Dr Murali Krishna
Additional Director/ Scientist E

Integrated Region*[ Qffi ce,
Ministry of Environment, Forest &
Climate Change (MoEF&CC) (Southern
Zone), Bengaluru

2 Smt. Sowmya D
Scientist D

Regional Directorate
Central Pollution Control Board (CPCB),
Bangalore

a
J Sri K Sreedharan

Superintending Engineer- 1

Kamatakd Industrial Area Development
Board (KIADB)
Bengaluru

4 Mr. Prasanna Kumar
Senior Geologist
(Representative of District Magistrate,
Ramanagara Dishict)

Ground Water Authority, Ramanagara
District, Ramanagara

5 Sri Vasudeva S K
Environmental Officer
(Member Convener)

Karnataka State Pollution Control Board
(KSPCB), Regional Office, Ramanagara

Initially Sri E Thirunavukkarasu, Scientist E was nominated as the member of the joint
comrnittee by MoEF & CC. Consequent of his transfer Dr. Muralikrishna, Scientist E was

nominated by MoEF & CC as the member of the joint committee.

The joint committee has conducted the field visits and inspection of the industries located in
Harohalli Industrial Area on 10.05.2022 and 05.07.2022. There are about 225 Industries

located in Industrial Area of which the process effluent, trade effluent is generated in 54

Industries. Again trade effluent generating industries are further categorized into

o Industries treating their trade effluent in their own effluent treatment plants.

o Industries having combined sewage and trade effluent treatment plants.

o Industries discharging /off loading their trade effluent to common effluent treatment

plant (CETP) for fuither treatment and disposal after primary treatment in their
industry premises.

Few industries were selected from each category for inspection by the committee members.

The list of industries inspected and criteria for selection of inspection are as follows:

The joint committee has selected /chosen few industries from each category and criteria for
selection were made and are as follows;

(

{

S.

No
Name and address of the
industry

Criteria for selection for inspection

1 A O Smith India Water Products

Pvt. ltd., Plot No.300,2"d Phase,

Harohalli Indl Area, Kanakapura

taluk & Ramanagara District-
562112.

Industry name is mentioned by the applicant
in the complaint.
Large red category industry which has in
house combined effluent treatment plant for
treatment of sewage and efIluent.
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2. E Nano Incintech,
Plot No.34 2lB, 2"d Phase,

Harohalli Indl Area, Kanakapura

taluk & Ramanagara District-
562112.

Industry name is mentioned by the applicant
in the complaint.
It's a common hazardous waste incineration
facility for the incineration of hazardous

waste received from different industries.
J. IWs Anthem Biosciences Pvt Ltd.

Plot No. Plot No.276P & 277P,

Harohalli Indl Area, Kanakapura

taluk & Ramanagara District-
s62tt2

Large red category, pharmaceutical /API
industry and has provided in house effluent
treatment plant for the treatment of effluent
and sewage treatment plant for the treatment
of sewage respectively.

4. Leon smith Technologies. Plot
No.128 B,Znd Phase, Harohalli
Indl Area, Kanakapura taluk &
Ramanagara District-5 621 12.

Small red category, engaged in forging and

engineering industry provided and has

provided in house effluent treatment plant for
treatment of effluent.

5. Duoy Classic Ice Cream Plrt Ltd,
Plot No.256(part), 257 & 258, 2"d

Phase, Harohalli Indl Area.

Large Orange category industry engaged in
food processing activity and industry has

provided in house combined effluent
treatment plant for the treatment of sewage

and effluent.
6. Parsons Nutritional Pvt Ltd, Plot

No 319 C,32A A & B, 321 & 19

B, 2'd Phase, Harohalli Indl
Area, Kanakapura taluk &
Ramanagara District.,

Large Orange category industry engaged in
food processing activity and industry has

provided in house combined effluent
treatment plant for the treatment of sewage

and effluent.
7. Orchid Laminates Pvt Ltd. Plot

No 298, 2nd Phase, Harohalli,
Indl Area, Kanakapura Tq,
Ramanagara Dist.

Large Red category industry engaged in kraft
paper manufacturing activity and has

provided in house effluent treatment plant for
the treatment of effluent and sewage

treatment plant for the treatment of sewage

respectively.
8. KH Enterprises, Plot No 310 F 2,

2nd Phase, Harohalli Indl Area.
Kanakapura taluk & Ramanagara

District.,

Small Red category industry engaged in the
hazardous waste recycling activity and has

provided an individual in house effluent
treatment plant for the treatment of effluent.

09. Panchamukhi Pharma Chem, Plot
No.94 & 97, ft Phase, Harohalli
Indl Area. Kanakapura taluk &
Ramanagara District.,

Small Red category industry engaged in the
solvent reprocessing activity and industry is
off loading the effluent to the common
effluent treatment plant (CETP) for further
treatment and disposal.

10. Sri Mookambika Industries, Plot
No.32-A2, l't Phase, Harohalli
Indl Area, Kanakapura taluk &
Ramanagara District.

Industry is permanently closed.

(
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Further to it, a detailed report of the joint committee was submitted to the Hon'ble NGT on

A7.09.2022. The Hon'ble NGT has conducted is hearing on 18.10.2022 and 3.A3.2A23 and

in its order, it was pointed out that, the joint committee has made the following
recommendations.

RECOMMENDATIONS OF THE JOINT COMMITTEE:

l. KIADB shall pursue with the industries to utilize the KIADB water supply for
process and to discharge the use/extraction of ground water or process in further.

2. The Dishict Ground Water Authority shall issue directions to the industries that

are utilizing Ground Water without NOC from Ground Water Authority for
obtaining NO.

3. KIADB shall develop and maintain green belt around the industrial area to
reduce noise pollution in the surrounding villages and to declare buffer zone

around the industrial area of upcoming Harohalli 3'd and 4'h Phase.

4. KIADB in consultation with expert should take appropriate measures for
reduction of noise levels during the night time.

In view of the said circumstances, since the detailed report was to be submitted as a response

to the Hon'ble NGT order dated 13.03.2023, meeting was convened to discuss about the

steps/action to be taken by each departments to get the compliance from the industries

situated in Harohalli Industrial Area, Kanakapura Taluk, Ramanagara District. List of the

representatives attended the meeting on behalf of the industries is herewith enclosed for kind
reference as Annexure-2. The following discussion/directions were given to the

representatives of the industries of Harohalli Industrial Area and are as follows:

l. The Environmental Officer of the Regional Office, Karnataka Pollution Control
Board, Ramanagara has welcomed all the representatives of the industries. Officials
of different departments and the Harohalli Industrial Area Association offrce bearers

for the meeting.

2. The Environmental Officer of the Regional office, Karnataka State Pollution Control
Board, Ramanagara has briefed about the reason for convening the meeting and

explained that industries generating trade effluent shall be treated and disposed

scientifically as per the conditions incorporated in the consent order issued by the

Karnataka State Pollution Control Board and shall always adhere to the conditions of
the consent order at all the times. Meantime industries who have obtained

Environmental Clearance either from the Govt of India (MoEF & CC) or Govt of
Karnataka (SEIAA) shall always take necessary steps from their end to comply with
the conditions of the Environmental Clearance.

3. The trade effluent generated in the industries shall be treated always to the standards

prescribed by Karnataka State Pollution Control Board and shall dispose only to the

designated place as mentioned in the consent order without polluting the

environment. At any given point of time industry shall not discharge either treated or
un keated effluents outside the premises.

(
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4. Industry shall adopt good practices to attain the Environrnental governance and also
in particular they should have Ground water recharge pits and rain water harvesting
facilities in the industry premises.

5. Industries which are situated in Harohalli Industrial Area should have adequate air
pollution control measures to all the air pollution sources, so as to bring down the
pollution levels within the standards as per Karnataka State Pollution Control Board
norrns.

6. Shall explore the best technologies/possibilities to bring down the emission standards
and noise levels well within limits and also the expert consultation has to be made to
have the best practices with respect to green belt development.

7. Periodical monitoring of waste water generating sources, air pollution sources and
other streams has to be carried out to access the quality in the industry premises.

The Senior Geologist Ground Water Authority Ramanagar District Ramanagara has

instructed all the representatives of the industries who were present to obtain NOC from
the Ground Water Authority Ramanagara District Ramanagara.

o The Senior Geologist, Ground Water Authority Ramanagara District
Ramanagara has instructed the industries to discourage the utilization of
Ground water as much as possible and switch over to the utilization of
KIADB water supply.

. Expressed that only 25 industries have obtained NOC for the ground water
extraction 26 industries NOC's are in process (registration made) and
remainder industries are continued to extracts the bore well water/ground
water which attracts action against such industries as per Rule 32 (4) of the
Karnataka Ground Water (Regulation and Control of Development &
Management) Act, 20lL &2012.

o The senior Geologist has informed all the industries who have attended the
meeting that, more and more of recharge pits and also to have rain water
harvesting facilities for the recharging of ground water level. To this point
the Harohalli Industries Association president has assured on behalf of the
members of the Harohalli Industries that measures like rain water harvesting
facilities and sufficient number of recharge pits will be provided by the
industries on priority wise to recharge ground water level and also he added
that if KIADB provides sufficient/proper water supply in due course of time,
induskies will discontinue the utilization of ground water to the maximum
extent. In this regard Association has submitted a letter to this office on
23.05.2023 enclosed herewith for kind reference as Annexure-3.

(



The Assistant Executive Engineer of Kamataka Industrial Area Development Board
has informed that, 4 number of large scale industries are provided with KIADB water
supply and the total quantity is amounting to 0.5 MLD and the remaining industries

will be provided with KIADB water supply in due course after laying necessary

distribution 

]tt lr"naui and Biadi Industrial Area,s are already sanctioned with total
water supply of quantity 13.5 MLD and the same will be distributed
after laying necessary pipelines in due course.

o KIADB has proposed to have 30.0 MLD tertiary treatment plant near

Byramangala Lake and Department of Minor Irrigation was handed

over 5.0 Acres of land. Also necessary DPR was prepared and

approved by Govt of Karnataka in the month of January 2023 and

started floating tenders for construction works.

Finally the Environmental Officer of the Regional Office, Karnataka State Pollution Control
Board has thanked all the members of the Harohalli Industrial Association/representatives of
the industries and also the officials.

Further and in continuation to the report which was forwarded to the Hon'ble NGT and in
response to the order/directions of the Hon'ble NGT dated 13.03.2025, 13.08.2025 and

15.10.2025, and in its order, it was directed by Hon'ble NGT as follows

Report has to be filed by KSPCB vide e mail dated 10.03.2023, we have gone through the

report and we find that KSPCB has not filed its response with respect to the

recommendations made by the Joint Committee and the KSPCB is directed to file a details

response in respected to the same with all relevant particulars regarding compliance with
EClconsent conditions, groundwater utilization and recharge, plantation and greenbelt

development etc.

In response to the Hon'ble NGT directions and to furnish il reply to the
recommendations to the joint committee, a meeting was convened with the Senior
Geologist of Ground Water Authority Ramangara and the Assistant Engineer of
KIADB, Office of the Executive Engineer -1 on 11.12.2025 and the following
discussions were gathered which are enclosed in Annexures.

The Joint Committee noted that all the industries that are operating in the Harohalli

Industrial Area are established after following due procedures and law of the land with a

view to promote industrialization and to provide employment to people by fostering industry

ecosystem while adhering to all the Statutory norrns. It was noted that this Industrial Area is

being developed in a phased manner and for development of the same KIADB has obtained

Environmental Clearance (EC) from State Environmental Impact Assessment Authority
(SEIAA), Karnataka.

(
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Further, the Joint Committee also noted that based on scientific and well laid out pollution
norns promulgated by Regulatory Agencies, Industries were categorized as Red, Orange,
Green and White and accordingly, relevant permissions like Environmental Clearance,
Consent to Operate etc. were accorded by SEIAA and KSPCB respectively and accordingly,
there are no illegally operating industries and anticipated level of pollution emissions are
assessed and accordingly appropriate checks and balances have been proposed by the
Regulatory Agencies in the Consent Conditions.

The Environmental Officer Sri C.R Manjunath has welcomed the representatives of Ground
Water Authority and KIADB authority for the meeting and he has briefed about the reason
for conducting meeting and requested both the senior Geologist of Ground Water Authority,
Bengaluru South District and Assistant Engineer, offrce of the Executive Engineer-I.

Industries which are mentioned in the below table have submitted the compliance report to
the EC obtained from SEIAA, Govt of Kamataka and to the conditions of the consent order
which are incorporated by Karnataka State Pollution Control Board. All these compliance
reports are herewith enclosed in Annexure-4.

The compliance report submitted by the industries to the EC obtained from SEIAA, Govt of
Karnataka and to the conditions of the consent order which are incorporated by Karnataka
State Pollution Control Board are generally agreeable and to veri$/monitor the compliances
of the induskies, Karnataka State Pollution Control Board will be inspecting the indusfies
periodically and the industries will be instructed to comply with the conditions of the EC
and consent orders respectively.

The Joint Committee noted that KSPCB has introduced the E-Manifest and GPS Track
system for the verification and monitoring of effluent disposal to CETP. The details of the
industries, validity of consent, quantity of effluent generated, wastewater treatment facilities
provided, capacity of ETP or Combined ETP installed, mode of treatment are regularly
monitored on a real-time basis. The sewage generated in the industries is being keated in the
Sewage treatment Plants and individual septic tank & soak pit.

(

1 Sri Manjunath C.R Environmental Offrcer, Regional Office, Karnataka
State Pollution Control Board, Bengaluru South
Dishict.

2 Smt Sowmya K.G Senior Geologist/Member Secretary, District Ground
Water Committee, Bengaluru South Diskict.

J Sri Hen$arappa S Assistant Engineer, offrce of the Executive Engineer-
I, Aravinda Bhavan, Nrupathunga Road, Bengaluru-
s60001.



The Joint Committee inspected 10 industries located in Harohalli Industrial Area on

10.05.2022 and 05.07.2022 of which four industries were treating their effluent in individual

effluent treatment plants, three industries treating sewage and effluent in combined effluent

treatment plants and three industries discharging effluent to common effluent treatment plant
for further treatment and disposal.

During the inspection, it is observed that industries are utilizing water supplied from
KIADB, tankers and bore wells located in industry premises for process. Most of the large-

scale industries have obtained NOC from ground water authority while small scale

industries are in the process of obtaining NOC from ground water authority.

Effluent generated in the industries are ffeated in effluent treatment plants or combined

sewage and effluent treatment plant or offloaded to common effluent treatment plant. Some

industries have adopted zero liquid discharge facility and the treated effluent is recycled.

The treated effluent is used for gardening, toilet flushing and irrigation in many industries.

During the inspection, no bypass or illegal discharge or discharge to surface water bodies

were observed in the industries inspected by the committee members. Sewage generated is

treated in the individual sewage treatment plants or combined effluent treatment plant. In
small scale industries, sewage is discharged in soak pits and septic tanks, which are

generating small quantity of sewage.

(

s.

No

Name and address of the

industry
Criteria for selection for
inspection

Remarks

1 A O Smith India Water

Products Pvt. ltd., Plot

No.300, 2nd Phase,

Harohalli Indl Area,

Kanakapura taluk &
Ramanagara District-
562112.

Industry name is mentioned

by the applicant in the

complaint.
Large red category industry
which has in house combined

effluent treatment plant for
treatment of sewage and

effluent.

Industries who have

obtained

Environmental
Clearance from
SEIAA, Govt of
Karnataka and

Consent for Operation

from the Board have

submitted the

compliance report

which are enclosed for
kind reference in

Annexure-3.

2. E Nano Incintech,

Plot No.342lB, 2"d Phase,

Harohalli Indl Area,

Kanakapura taluk &
Ramanagara District-
562t12.

Industry name is mentioned

by the applicant in the

complaint.
It's a common hazardous

waste incineration facility for
the incineration of hazardous

waste received from different
industries.

J. IWs Anthem Biosciences

PYt Ltd.
Plot No. Plot No.276P &
277P, Harohalli Indl Area,

Large red category,

pharmaceutical /API industry

and has provided in house

effluent treatment plant for

I
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Kanakapura taluk &
Ramanagara District-
562112

the treatment of effluent and

sewage treatment plant for
the treatment of sewage

respectively.

4. Leon smith Technologies.

Plot No.128 B, 2'd Phase,

Harohalli Indl Area,
Kanakapura taluk &.

Ramanagara District-
s62t12.

Small red category, engaged

in forging and engineering

industry provided and has

provided in house effluent
treatment plant for treatment

ofeffluent.
5. Dairy Classic Ice Cream

Pvt Ltd, Plot No.256(part),
257 & 258, znd Phase,

Harohalli Indl Area.

Large Orange category

industry engaged in food
processing activity and

industry has provided in
house combined effluent
treatment plant for the
ffeatment of sewage and

effluent.
6. Parsons Nutritional P\rt

Ltd, Plot No 319 C,320 A
& B, 321 & 19 B, 2,,d

Phase, Harohalli Indl
Area, Kanakapura taluk &
Ramanagara District.,

Large Orange category

industry engaged in food
processing activity and

industry has provided in
house combined effluent
treatment plant for the

treatment of sewage and

effluent.
7. Orchid Laminates Pvt Ltd.

Plot No 298, Znd Phase,

Harohalli, Indl Area,

Kanakapura Tq,

Ramanagara Dist.

Large Red category industry
engaged in kraft paper

manufacturing activity and

has provided in house

effluent treatment plant for
the treatment of effluent and

sewage treatment plant for
the treatment of sewage

respectively.

8. KH Enterprises, Plot No
310 F 2, 2nd Phase,

Harohalli Indl Area.

Kanakapura taluk &
Ramanagara District.,

Small Red category industry
engaged in the hazardous

waste recycling activity and

has provided an individual in
house effluent treatment plant
for the treatment of effluent.

09. Panchamukhi Pharma

Chem, Plot No.94 & 97,

Small Red category industry
engaged in the solvent

(



lo Phase, Harohalli Indl
Area. Kanakapura taluk &
Ramanagara District.,

reprocessing activity and

industry is off loading the

effluent to the common

effluent treatment plant

(CETP) for further treatment

and disposal.

10. Sri Mookambika
Industries, Plot No.32-A2,
I't Phase, Harohalli Indl
Area, Kanakapura taluk &
Ramanagara District.,

Industry is permanently

closed.

w

During the course of meeting Sri Henjarappa S, Assistant Engineer, Office of the Executign

Engineer-I, KIADB was informed to furnish the details about list of industries who have

already obtained the water supply connection from KIADB (BWSSB) water supply and

accordingly the has furnished the list of industries with quantrty of water supply procured

and are as follows;

SL

No
Name and address of the industry Quantity of water supply

procured

I Anthem Biosciences Pvt Ltd, Plot No.276P & 277P,

Harohalli, KIADB Industrial Area,Kanakapura Tq,

Ramanagara Dist

600 KLD

2 Neoanthem Life Sciences Pvt Ltd, Plot No.313-P,

314-P & 318-P, Sy.No-170, Bannikuppe Road,

KIADB Indl Area, Phase-II, Harohalli Hobli,
Kanakapura Taluk, Ramanagara District

4OO KLD

3 P D Navkar, Plot No.303A, Harohalli Industrial

Area, kanakapura Taluk, Ramanagara District
15 KLD

4 A.O. Smith India Water Products Pvt. ltd., Plot

No.300, 2nd Phase, KIADB Indl. Area, Harohalli,
kanakapura Taluk, Ramanagara District

40 KLD

5 Blue Neem Medical Devices Pvt Ltd, No.270 &
27l,Phase-II, Harohalli Indl Area, Kanakapura Tq,

Ramanagara Dist

IOO KLD

6 Bharath Granites, Plot No.343-P, KIADB Indl.
Area, 2nd Phase, Harohalli, Kanakapura Tq,

Ramanagara Dist.

80 KLD

(
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7 Dairy Classic Ice Cream Pvt Ltd, PIot No.256(part),
257 & 258, Harohalli Industrial Area, II Phase,

Kanakapura Taluk, Ramanagara District

450 KLD

8 Saint Gobain [ndia Pvt. Ltd, Plot No.34A, 2nd
Phase, KIADB Indl. Area, Harohalli, Kanakapura
T q-5621 I 2, Ramanagara Dist.

350 KLD

9 Tenshi Kwzen Pvt. Ltd (Formerly Higher
Pharmateh pvt Ltd), Plot No.46. I Phase, Harohalli,
KIADB Industrial Area, Kanakapura Taluk,
Ramanagara Dishict

60 KLD

l0 Bhuruka Gases Ltd, Plot No.206 & 207,2nd phase,

Harohalli Indl Area, Kanakapura Taluk,
Ramanagara District

IOO KLD

KIADB had provided the pipe line for the supply of BWSSB water in the beginning year
2009-lA. Harohalli and Bidadi Industrial Area are already sanctioned with total water supply
of quantity 13.5 KfD and KIADB has awarded the tender for the water supply distribution
network for Harohalli I Phase & II Phase Industrial Area, Harohalli Taluk, Bengaluru South
District has been enffusted to M/s S.R Construction on 15.11.2025 for a contract amount of
Rs.5.48 Crores. The letter submitted by the Executive Engineer-l of KIADB is herewith
enclosed as Annexure -5 for kind reference.

Further, KIADB has awarded the tender for the construction of l0 MLD tertiary Treatment
plant near Bidadi, at Byramangala Lake on the Vrishabhavathi River, for supplying treated
water to Bidadi, Shanamangala and Harohalli Industrial Area. The work, including operation
and maintenance for a period of l0 years has been entrusted to M/s Maloo construction India
Pvt Ltd on 01.02.2A24 for a contract amount of Rs.35.59 Crores, and the project is currently
in progress (photographs are enclosed for kind reference as Annexure-6.

For the recommendation of point No.3 & 4 of the joint commiffee viz,the following reply is
submitted for kind reference.

Point No.3, KIADB shall develop and maintain greenbelt around the Industrial Area to
reduce noise pollution in the surrounding villages and to declare bufler zone around the
industrial area of upcoming Harohalli III and IV phases. For this, Sri Hengarappa. S, Assistant
Engineer of KIADB has informed that KIADB has given permission on 0l .12.2025 for
plantation & maintenance of trees in Haohalli 2nd Phase Industrial Area to Environment
Officer, SEMU, BMRCL based on their request letter dated 27.01.2005 to plant the saplings
in 79, 76 Acres of park and buffer area (photographs are enclosed for kind reference as

Annexure-7). KIADB has earmarked 147.78 Acres for parks & 76.36 Acres for buffer zone
to develop the greenery in Harohalli ilI Phase Industrial Area. Also he has mentioned that 15

mtrs buffer has been earmarked in the III Phase of Harohalli industrial area.

(
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Point No.4, KIADB in consultation with experts to take appropriate measures for reduction of
noise levels during night time. KIADB will approach on expert for geffing

guidance/suggestion for reducing the noise levels during night time by adopting good

practices/appropriate measures on top priority basis within 3 months time.

Smt Sowmya K.G, Senior Geologist/ Member Secretary of Ground Water committee

Bengaluru South District has replied /answer for the point No.2 of the recommendation of the
joint committee as follows and the Senior Geologist was informed to fumish the list of
industries who are utilizing Ground Water and also the directions issued to the industries who

are utilizing the Ground Water without NOC and has informed as follows.

With regard to Point No. (1), the updated information pertaining to the

Harohalli lndustrial Area is submitted in Table below:

(Industries List enclosed in Annexare-9)

With regard to Point No. (2), the updated information pertaining to the number of Notices

issued in respect of the Harohalli Industrial Area and Harohalli Taluk is hereby submitted in

the table below:

sl. No Notice Date No. of Industries

01 13.t2.2018 84

02 26.48.2020 93

03 29.06.2022 191(Anx.1)

04 12.09.202s 26

05 18.09.2025 13

Total no ofNotices 407

(

Total No of borewells

obtained Existing

borewell user

registration(1.1)

Total No. of new

borewell Drilling

permission issued

industries(1.2)

No. of NOC issued

industries below 25

KLD

(1.3)

No. of industries

issued NOC above

25 KI-D

(1.4)

It 58 31 07

t2
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(List of Industries are enclosed in Annetcure- 9)

Further, Senior Geologist office has issued Notices to those industries which have obtained

Existing Borewell User Registration and permission for new borewell drilling, directing

them to obtain a No Objection Certificate (NOC) for the extraction and utilization of
groundwater. In addition to issuance of notices, compliance with the conditions stipulated

in the leffers issued for Existing Borewell User Registration and new borewell drilling

permission and such compliance forms an integral part of the procedure for grant of the No

Objection Certificate (NOC) for groundwater extraction and utilization.

sl.

No

Notice Date No. of

Industries

Remarks

0i 0r.06.2027 20 Obtained Existing user registration

02 01.06.2021 09 Obtained borwell Drilling permission

03 18.09.2025 t3 Obtained Existing user registration

04 18.09.2025 26 Obtained borwell Drilling permission

Total no ofNotices 59

(Copies of notices are enclosed in Annexure -10)

Isstring notices to industries that have secured the NOC for submission of the "Compliance
Report of NOC Conditions" is a routine procedure of this office and almost all major ground
water - consuming industries have been periodically complying with the NOC conditions

If any industry is utilizing the Ground Water, KIADB shall make it as mandatory to the
industry to obtain NOC from Ground Water committee and also permission for the extraction
of ground water from the ground water committee also requested KSPCB to incorporate the
conditions in the consent orders to take permission from Ground Water Authority for
extraction of ground water and for this EO of KSPCB has informed that we are insisting
/incorporating in the consent orders to obtain permission from the Ground Water Authority.

(
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Finally the Environmental Officer of the Regional Office, Karnataka State Pollution Control
Board, Bengaluru South District has thanked the Senior Geologist, District Ground Water

Office, Bengaluru South District and The Assistant Engineer of KIADB respectively.

(

I

SI

No
Name Designation Signature

I Sri Manjunath C.R Environmental Offrcer, Regional

Office, Karnataka State Pollution

Control Board, Bengaluru South

District. ltrni
R

q
..ri rrtltr

4<
:llvll vlll

hlostdel
nnaluru So

Pdtution Controt Board

uth.0istrict - 562159.

2 Smt Sowmya K.G Senior Geologist/Member
Secretary, District Ground Watgl
Office, Bengaluru South Oirtri"S$l {rDDbr I

t Groundv
Benqalu

iEcretary
Udter Committee
ru SouUl

3 Sri Hen$arappa S Assistant Engineer, office of the

Executive Engineer-1, Aravinda
Bhavan, Nrupathunga Road,

Bengaluru-560001.
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.(Court No.2)

,{pplicant

Resrpondent

_#F
Item No. 12

EDtrOKT9 TID TTAfIOilA.L .GREEIS TRIBIITAIL

# 
PR[IrlcrpALBEr{cE

^ r 'Y {By Vid.eo Conforelrcingf

Originat Application Na. aCIlI2AZI

Ralasubramanyarn

Versus

"&(
&l\r

V

State of Karnata.ka

/
Date of hearing: 24.01.2(;22 /

coRslvl: FION'BLE MR- JUSTICE tsRIJESFI sprHl, JUDICIIIL MEI\,IEER
HON'ELE PROF" A. SENTHIL VEL, EXPERT ME$(BEI?

$EEgeCg.q+ ts rcgfst.$rcd

OS(DER

i. Gi-ierra;rce in this application is regarcling l{arohalli Inrlustrii,rl area

which uras formecl in Kainataka stete by Karnataka state Indusfi:ial Are:.

r)evelopraent Bsard (KxADBi by acquiring fertile agriorrlnrral. l&nd. It is
submittetl in ttre appl,ication that this Industrial area is ,ye,;], close to

I3engaluru & NH zb9. ttrurc are sevcral MNCs & MSME irrd.ustrial urrits

opcratir:g from here arrd causing air an<l water pollution, Tlrese

industries are continuously utilizing the underground water ancl have

therebl, Iorvered the water table as lorv as 1000 ft- It is further submitted

tha{: untrcated wastt: rvater is released into the eirvironrnent and huge

srnoke froru incirreration is ernittc<i cluring rright wfiich alfucts thc catiles

ancl cause s da.u:.ages to agriculturrri fields in t.he a(loining villages,

2. Havir'g regard to the seriousnegs ,of the allegation, it appoarq

necessaryr to ascertain the factuai 1:osition irr flre rnatt6r- tlirt;ugli a joint

'\-(

'd;\i

i

t,
lr
I
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16.r,* :

Comrnittee of the CPCB, Regional Office {MoEF & CC), I3engalu4r, State

PCR, KIADB, and the District Masistrate--&Epg-N3gaf. The State PCB will
*--*---:# =-----#

be the rrofi 
"grocy 

for coordination and compliance. The joint
e ,(

Comrnittee may meet within one month and look into the grievance.

Iractual ar,rd action taken report may be funrished withln three rnontJas

by e-mail at iudicial-nffigov.in preferably in the forrn of searchable

PDF/ OCR Support FDF and not in the form of Irnhge PDF.

t;st for turther consideration ::*g*gg?#..,.ff/
A aopy of tlzis order alon6; with the copy of the complaint be

fortrardecl CPCI3, Itegional Of{ice (MoEir & CC), Refigaltlru, State PCB,

KIADB, and the District lvfagistrate, Rarreanagara by ernail for

cornpliance.

Brijestr Sethi, JIt{

Prof. A. Senthil Vel, EM

Jarluary 24.2022
O-riginal Ai:plication No. a0 1 /202 I
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Ref: HLA/ KSPCB/OO? / ZAZS-Z}Z4

To,
The Environrnental ollicer,
Karnataka State pollution Control Board,
Rarnenagara,

Sir,

Date: 23/05/2O?3

to urc Borerclll Rcrlrtnttron rad I|OC

r#e would at the outset, thank your department for providing necc$sary
guidance and updates to industry members and keeping Haroh*lli tndustrial
are&, frec of pollution.

Howsrer, evetr though industries are wilting to source major quantity of
Water from KI,ADB, it is necegsary for certain industriee, to have additional
alternate source of water. ln particrrlar for indugtries, olrerating24x?, certain
procccs requirements and industrial safety.

,y' .. fterefore, Registration and NOC must bc accorded to Industries on
T- {"' prioriry.

Sffi= 
r

rykIndustriesbyadoptingRainwaterharvestingandRechargepits,helpsin
gervation of water table.
Ii

Furttrer, KCWA is according only Sff/o permission for extraction compared
to yearly recharge.

l

/

Further, we believe authorities will promote Eas€ of Doing Business and
take a holietic approach.
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Ref/AOS/FE HRO/1 1 -2a25

To,
Deputy Director General of Forests
Ministry of Environment, Forest and Climate Chaqrge,
lntegrated Regional ffic€, Southern Zone,
Kendriya Sadan, E& F wing, 4h Floor,
Koramangala 2nd Block,
Bengaluru - 560034

(

Dear Sir,

November 20,2025

Submission of EC Compliance Report - Period from April'2025 to Septembe/z121.

Ref: EC No. FEE 72ECa201?,dated 27.A3.2019.

\Aftth reference to the subject, please find the EC Compliance Report (Annexure l) &
Environmental Monitoring Data (Annexure ll) for the period from April'2025 to September,2}zl.
Kindly acknodedge the same.

Thanking you,

For A.O. S'mith lndia Water Products Pvt. Ltd.

A.0. Smift lndia Water ProducB Priyate Limitd
I 300, Phare {1, KhDB lndufiial Area, Harohalll Kan*rpura (IO, Ramanagara Disf Kanrataka - 5G2 t 12, lndia.

v

Phone : +91 80 2frll 12(I} | lldebeite : mmv.aosnfthindia.cun

,Axwv8r-A
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ENANO INGINTEGH d&
Plot No. 3/,ZlB,2nd Phase,2nd Sector, Harohalli lndustrialArea, Kanakapura (Tq),

Ramanagara (D) PIN NO : 562 112. PH : 080 29760656 / 29760657
ilob : 9880405704, Email : enanoincintech@gmail.com

G$T t{o : 2CIAAD FE.$07 OF 1ZL, Website : wwry.enanoi ncintech. com

To,
The Ministry of Environment and Forest,

Regional office (Southern Zone)

Kendriya Sadan, 4th Floor, E & F Wings,

17tt Main Road,2na Block, Koramangal4

Bangalore - 560034

Date: 01.12.2025

(

Dear Sir,

Subiect Half yearly Compliance report December submission for the period of [April 2025 -
September 2025)
Reference:

1. Environmental Clearance expansion issued on 21st march 2018 File No. 10-26/?,017-lA.lll
2. Environmental Clearance issued on 10th may 2072 File No. 70-BB/2070-lA.llt

With reference to the above mentioned subjec! M/s. E NANO INCINTECH, located Plot

No.342-8, Harohalli Industrial Area, 2nd Phase, Ramanagar District here with submitting half yearly

compliance reportfor the period ofApril25 to September25 as perthe requirement of Environmental

clearance issued on dated on 21st march 2018 File No. 10-26/2017-lLlll and along with the

annexure as per the requiremenl Requestyou to acknowledge the same.

Thanking you

With Regards

E NANO INCINTECH
Mr. Yoganand
(Managing Partner)

Enclosures: 1) Compliance Report
2) EC from MoEF, New Delhi.
3) Acknowledgement of form4 and form 5 submission

(
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Company Name

Address

Phone Number

E Mail

=M/s. E Nano Incintech

: Plot No.342-B, Harohalli Industrial Area,

2rd Phase, Ramanagar District.

: 988040 5 7 0 4 (Mn YoganandJ

: enanoincintech@gmail.com

(

(

Compliance to the EC Requirements

No objection Certificate from the State
Pollution Control Board shall be obtained
before initiating the project

The unit has obtained consent from the
KSPCB:
L. CFO- expand: AW-332123 on

07 / 07 / 2022 valid rill 30 / 06 / 2026
2. CFo-Renewal: AW- 32545! dated

valid till 30/06/2026
The Project proponent should ensure that
the TSDF fulfils all the provisions of
Hazardous and otler Wastes (Management
and Transboundary Movement)Rules,
20L6.

Complied.
The unit has adopted handling of
incinerable hazardous waste as per the
guidelines of CPCB. The responsibilities of
handling the hazardous waste including
storage, treatment packing & labeling
transportation & disposal with records &
returns filling is being followed as per the
Hazardous waste Management Rules 20L6.

No ground water shall be used. Being Compiled.
No ground water was used.

The TSDF should only handle the
generated from the member units.

As proposed, air pollution control device
viz. gas quencher; treatmentwith mixture of
hydrated lime and activated powder for
adsorption of partial acidity and VOCs (if
any]; bag filter/ESP for removal of
particulate matter; Venturi scrubber
followed by packed bed scrubber with
caustic circulation to neutralize the acidic
vapors in flue gas; and demister column for
arresting water carry over will be provided
to the incinerator. Online pollutant
monitoring shall be provided as per CPCB
guidelines for monitoring particulate
matter, SO2, NOx and CO from the
incinerator stack. The periodical monitori

Complied.
Periodical air quality monitoring in &
around the site is being monitored
regularly.
Environmental analysis is being conducted
time to time as well as industry is fully
following the CPCB guidelines and
Hazardous waste management Rules 2076

Conditions Compliance Status
7

2

3

4 Complied

5
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a?
of Dioxins and Furans in the Stack emissions
shall be carried out.

6 Analysis of Dioxins and Furans shall be done
through CSIR National Institute for
Interdisciplinary Science and Technology
(Nrrsr),
Thiruvananthapuram or equivalent NABL
Accredited laboratory.

Complied.
Analysis of Dioxins and Furans are being
conducted through NABL Accredited
laboratory.

7 The project proponents shall adhere to all
conditions as prescribed in the Protocol for
'Performance Evaluation and Monitoring of
the Common Hazardous waste treatmen!
storage and disposal facilities'published by
lbe CPCB in May,2010.

Complied.
Environmental analysis has been
conducting time to time as well as industry
is fully following the CPCB guidelines and
Hazardous waste management Rules 2076

I Incinerator shall be designed as per CPCB
guidelines. Energy shall be recovered from
incinerator.

Complied.
The unit has been following the Guidelines
of CPCB for common Hazardous wastes
incinerators - the storage of HW wastes,
waste feeding mechanisms, maintenance of
combustion chamber, Pollution control
equipment air quality monitoring ash/slag
bleed separation & storage management is
being followed.

9 Sufficient number of Piezometer wells shall
be installed in and around the project site to
monitor the ground water quality in
consultation with the State pollution
Control Board / CPCB. Trend analysis of
ground water quality shall be carried out
each season and information shall be
submitted to the SPCB and the Regional
Office of MoEF&CC.

Complied.
The unit has installed Piezometer in and
around the project site to monitor the
ground water quality.

10 Ambient air quality monitoring shall be
carried out in and around the landfill site at
up wind and downwind locations.

Complied.
Periodical air quality monitoring in &
around the site is being conducted every
month, which reflex there is no primary
secondary impact
Hence it can also

the environment,
concord upstream

on
be

distribution process as well as downstream
Air pollution control equipment as per the
requirement of CPCB guidelines.

1L Solid hazardous process waste shall be
disposed at approved landfill site. No waste
shall be land filled on-site.

Complied.

There is a separate room within the project
site for collection and segregation of
municipal solid waste generated from
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facility. The process waste will be disposing
to land fill site.

Environmental Monitoring Programme
shall be implemented as per EIA report and
guidelines prescribed by CPCB for
hazardous waste facilities. Periodical
ground water/soil monitoring to check the
contamination in and around the site shall
be carried out.

Complied
Periodical monitoring program in & around
the site is being conducted every month,
which reflex there is no primary secondary
impact on the environment. Periodical
ground soil monitoring conducting in and
around the site.

The Company shall ensure proper handling
of all spillages by introducing spill control

ures for various chemicals.

Complied.
The unit has been handling chemicals using

Online real time continuous monitoring
facilities shall be provided as per the CpCB
or State Board Directions.

Complied.
It is being followed. Online real time
continuous monitoring facilities has been

as per the CPCB Directions.
No non-hazardous wastes, as defined under
the Hazardous and Other Wastes
(Management and Transboundary
Movement) Rules, 2076, shall be handled in
the premises.

Complied.
The unit has not been handling any non-
hazardous wastes, as defined under the
Hazardous and Other Wastes (Management
and Transboundary Movement) Rules,
20t6 at our premises.

Project Proponent shall develop green belt
with native plant species that are significant
and used for the pollution abatemenL At
least 10 m thick greenbelt shall be
developed in the periphery of hazardous

Complied.
The unithas been utilizing 33% oftotal Area
for landscaping. A good number of tree
species has planted.

Project should ensure that the site is
properly cordoned off from general
movement and no unauthorized person or
goods permitted to enter the premises.
Necessary security provision should be
made as a condition in the Authorization
under the Hazardous and Other Wastes
fManagement and Transboundary
Movement) Rules, 20L6 to prevent
unwanted access.

Complied.

There is no unauthorized person or goods
permitted at all. Proper security is provided
at our facility.

A copy of the environmental clearance letter
shall also be displayed on the website of the
concerned State Pollution Control Board.
The EC letter shall also be displayed at the
Regional Office, District Industries centre
and Collector's Office/ Tehsildar's office for

Complied.
Environmental Clearance letter has been
placed in the website of the company.

(

(
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2 The funds earmarked for environmental

protection measures shall be kept in
Separate account and shall not be diverted
for other purpose. Year-wise expenditure
shall be reported to this Ministry and its
concerned Regional Offi ce.

Complied.
Funds under a separate budget head have
been earmarked for environmental
protection. These funds are exclusively for
environment management/ pollution
control measures and are not utilized for
any other purpose.

3 Officials from the Regional Office of
MoEF&CC, Bangalore who would be
monitoring the implementation of
environmental safeguards should be given
full cooperation, facilities and
documentsldata by the project proponents
during their inspection. A complete set of all
the documents submitted to MoEF&cc shall
be forwarded to the APCCF, Regional Office
of MoEF&CC, Bangalore.

Agree to comply.

Officials from Regional office MoEF visiting
the project site shall be provided with full
cooperation. Necessary document and
information have already been provided
time to time to the regional office of MoEF.

4 In the case ofany change(s) in the scope of
the project, the project would require a
fresh appraisal by this Ministry.

Agree to comply.
Will ensure to make a fresh reference to
MoEF if in case of any change in project
profile or change in implementation agency.

5 The Ministry reserves the right to add
additional safeguard measures
subsequently, if found necessary and to
take action including revoking of the
Environment clearance under the
provisions of the Environmental
(Protection) Act, L986, to ensure effective
implementation of the suggested safeguard
measures in a time bound and satisfactory
manner.

Note.

6 AII other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire Departmen!
Civil Aviation Departmen! the
Forest Conservation Act, 1980 and the
Wildlife fProtection) Act, L972 etc. shall be
obtained, as applicable by project
proponents from the respective competent
authorities.

Noted

7 These stipulations would be enforced
among others under the provisions of the
Water (Prevention and Control of Pollution)
Act,t974,theAir (Prevention and Control of
Pollution) Act 1981, the Environment
fProtection) Ac! L986, the Public Liability
flnsurance) Act, L997 and the EIA
Notification,2006.

Noted.

(
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8 The project proponent shall advertise in at

Ieast two local Newspapers widely
circulated in the region, one of which shall
be in the vernacular language
Informing that the project has been
accorded Environmental Clearance and
copies of clearance letters are available with
the State Pollution Control Board and may
also be seen on the website of the Ministry
of Environmen! Forest and Climate Change
at hnp:/ /www.envfor.nic.in. The
advertisement shall be made within Seven
days from the date of receipt of the
Clearance letter and a copy of the same shall
be forwarded to the Regional Ofifice of this
Ministry at Bangalore.

Complied.
We had published advertisement on two
local Newspapers as per the requirement of
Environmental Clearance.

9 I Any appeal against this clearance shiil lie
I with the National Green Tribunal, if
I preferred, within a period of 30 days as

I prescribed under Section 16 of the National
I Green Tribunal Act, 2010.

Noted

10 A copy of the clearance letter shall be sent
by the proponent to concerned Panchaya!
Zilla Parisad/Municipal Corporation, Urban
Local Body and the
Local NGO, if any, from whom suggestions/
representations, if any, were received while
processing the proposal. The clearance
letter shall also be put
On the website of the company by the
proponent.

Complied. The unit has sent clearance letter
to concerned authorities and uploaded in
our website.

1t The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same
periodically. It shall simultaneously be sent
to the Regional Office of MoEF&CC, the
respective Zonal Ofifice of CPCB and the
SPCB. The criteria pollutant levels namely;
SPM, RSPM, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral
parameters, indicated for the project
shall be monitored and displayed at a
convenient location near the main gate of
the company in the public domain.

Complied.
The unit has been uploading status of
compliance of the stipulated conditions
including results of monitored data on our
website and also updating the same
periodically. Monitoring reports are
submitting to regional office periodically.

L2 The environmental statement for each
financial year ending 31st March in Form-V
4s is mandated to be submitted by the

Complied.
The unit has been submitting
environmental statement form 5 every year



3L
project proponent to the concerned State
Pollution Control Board as prescribed under
the Environment
(ProtectionJ Rules, L986, as amended
subsequently, shall also be put on the
website of the company along with the
stafus of compliance of EC conditions and
shall also be sent to the respective Regional
Offices of MoEF&CC by email.

ending to Karnataka State Pollution Control
Board without fail.

(

(
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Anthem Biosciences Limited Unit-II
(I\tmul),knowtt cts Anlhem Biosciences Pvl. Ltd.)
No.276-P &277-P. SY No, 20,
Bannikuppe Road, Harohalli Industrial Area,
Phase-2. Karukapua Taluk,
Rarnanagara District -5621 12

Kamataka, India.

Ref No: ABPL-H/EHS/2A25-26 137

To,

Thc Environnrental 0fficer,
Karnatakn State Pollution Control Boarcl,
Parisarn llhavan, Near DC Office
llanga lore-Mysorc ltoad,
Bangnlorc $outh- 562159

Respected Sir.

Date:28/1112025

(

Ref: Filc No. SEIAA 50 IND 2020 dstad 0d,h September 2020.

Sub: Submission of half-yearly compliance rcport.

With respect tio above subject, we are hercwith submitting the conrpliance rcport for the
period April 2025 - September 20Il to the EC issued by KSEIAA.

Kindly oblige and request you to acknowredge the receipt of the same.

Thnnking you,

Yours faithfully,

Iliosciences Limited

o Compliance to the EC conditions
. Supporting Annexures

Reg ofllce: # 49' Fl & F2, Canaru Bank Road, Bonunasanclm luclustriaf Area, Phase l, lJomnrasundra, Bengaluru -- 560099, Karnataka, India
cIN No.: u24233K42006pLC039203, Tet: +-9t go 66724000; @ www.anrhembio.com

(

.,.
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Compllance report to EC -
SEIAA 50 IND 2020 dated 04tr September 2020
i/Us Anth€m Biosciences Limited.

Manufacture offormulation based products, drug & drug bared lntermediates,
fermentetion based products & custom synthesis products at plot Nos 276p,
277P,280P & 28lA of KIADB Harohalli Industriel Area Phase-II, Kanakapura Talulg
Remanager llistrict.

Compliance Status towards the conditions stipulated in the Environmental Clearance @C) for the
manufacture of formulation based products, drug & drug based intermediates, fermentation based
products & custom synthesis products at Plot Nos. 276P,277P,280P & 28lA of KIADB Harohalli
Industrial Area Phase-tl, Kanakapura Taluk, Ramanagar District. (EC No. SEIAA S0 IND 2020
dated 04th September 2020).

Sl. No EC stipulated Conditions Compliance Status

I.

The project is proposed on land area of 57479.4
Sqm. Industry will develop $eenbelt in an area

of 19083.14 Sqm i.e 33.2% out of total area of
the project site. The estimated project cost is
Rs.8 Crores.

Complied. 33.2% of total area is developed with
greenbelt.

II.

The total water requirement for the proposed
project is I150 KLD (Including recycled water
660 KLD), and it will be met from the KIADB
water supply. The waste water generation will
be 670 KLD, out of which 75 KLD will be

domestic sewage shall be treated in STP with a

capacity of 100 KLD. The effluents are being
segregated into High TDS and low TDS
streams. HTDS effluents are collected,
neutralized and evaporated in Stripper followed
by MEE plant of capaciry 100 KLD & 60 KLD
and Biological treatment plant of 155 KLD &
600 KLD capacity. The condensate from MEE
is taken into Effluent treatment system along
with LTDS wastewater. Power requirement is
8000 KVA and will be met from BESCOM. The
existing unit have DG set of 4 No's * 2000 KVA
and proposed to have I No*2000 KVA capacity
and it shall be used as standby during the power
failure. Existing unit has 2 *4.5 TPH and

Complied.

Page 2 of33



Compliance report to EC -
SEIAAS0 IND 2020 drted 04tt September 2020
M/s Anthem Blosciences Limited.

Matrufrcture offormuladon besed products, drug & drug based intermediates,
fermentrtion based products & custom synthesis products at plot Nos.276p,
277P'280P & 2814 ofKIADB Harohalli Industdel Area phrse-Il, Kanakapura Talulg
Ramanager Distrlct.

Sl. No EC stipulated Conditions Compliance Status

1*8TPH and proposed to have 1*6 TpH and
l*0.8 TPH furnace oil/PNclBiogas boilers.

nr. Statutory Compliance

I

The project proponent shall obtain forest
clearance under the provisions of Forest
(Conservation) Protection act 1986, in case of
the diversion of forest land for non-forest
purpose involved in the project.

Noted. However, there is no diversion of forest
land for the expansion of this project.

2

The project proponent shall obtain clearance
from the National Board for Wildlife, if
applicable

As per the final notification S.O. 1036 (E) dated:
1lth March,2020,the Eco-Sensitive Zone shall be
to an extent of 100 meters to 1.0 kilometer around
the boundary of the Bannerghatta National Park
while the project site is located at a distance of
9.48 km from the Bannerghatta National Park.
Hence, Clearance from National Board for
Wildlife is not applicable.

I

3.

The project proponent shall prepare the Site
Specific Conservation Plan and Wildlife
Management Plan and approved by the Chief
Wildlife Warden. The recommendations of the
approved Site Specific Conservation plan/
Wildlife Management Plan shall be
implemented in consultation with the State
Forest Department. The implementation report
shall be furnished along with the six monthly
compliance report. (In case of the presence of
schedule-l species in the study area)

The site specific conservation plan and wildlife
management plan is prepared and submitted to the
Chief Wildlife warden.

4.

The project proponent shall obtain Consent to
Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, l98l
and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State
Pollution Control Board/ Committee.

Agreed. Consent to Establish and operate is
obtained from KSPCB.

Page 3 of33



Compllance report to EC -
SEIAA 50 IND 2020 dated 046 September 2020
M/s Anthem Biosclences Limited.

Manufecture offormulation based productg drug & drug baced lntermediates,
fermentation based products & custom synthesis products at Plot Nos. 276p,
277P,2E0P & 28lA ofKIADB Harohalli Industrial Area Phase-II, Kanakapura Taluk,
Ramenegar District

SI. No EC stipulated Conditions Compliance Status

5.

The project proponent shall obtain authorization
under the Hazardous and other Waste
Management Rules, 2016 as amended from time
to time.

Hazardous Waste Authorization is obtained under
the Hazardous and Other Waste Management
Rules,2016.

6.

The company shall strictly comply with the
rules and guidelines under Manufacture,
Storage and Import of Hazardous Chemicals
(MSIHC) Rules, 1989 as amended time to time.
All transportation of Hazardous Chemicals shall
be as per the Motor Vehicle Act (MVA), 1989

Agreed. The guidelines under Manufacture,
Storage and Import of Hazardous Chemicals
(MSIHC) Rules, wherever applicable will be
complied. The transportation of Hazardous
Chemicals will be as per the Motor Vehicle Act
(MVA), 1989

IV. Air quality monitoring and preservation

I

The project proponent shall install 24*7
continuous emission monitoring system at
process stacks to monitor stack emission with
respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB
and CPCB online servers and calibrate these
system from time to time according to
equipment supplier specification through labs
recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

Stacks are being monitored every month by
NABL accredited laboratory and reports are
submitted to KSPCB.
Compiled data is attached in Annexure I

2.

The project proponent shall monitor fugitive
emissions in the plant premises at least once in
every quarter through labs recognized under
Environment (Protection) Act, 1986

Complied.

3.

The project proponent shall install system to
carryout Ambient Air Quality Monitoring for
common / criterion parameters relevant to the
main pollutants released (e.g. PMl0 and PM2.5
in reference to PM emission, and SO2 and NOx
in reference to SO2 and NOx emissions) within
and outside the plant area at least at four
locations) one within and three outside the plant
area at an angle of 120 each), covering upwind
and downwind directions.

Ambient Air Quality Monitoring is carried out by
NABL accredited and MoEF recognized
laboratory as per National Ambient Air Quality
(NAAQ), 2009 standards. Currently, AAQ
monitoring is carried out at 4 different locations
covering upwind and downwind directions.
Compiled data is attached in Annexure 2.
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Compllance report to EC -
SEIAA 50 IND 2020 dated 04tr September 2020
lWs Anthem Blosciences Llmlted.

Mrnufecture offormulation based products, drug & drug based lntermcdiates,
fermentation based products & custom synthesis products at plot Nos.276p,
277P,280P & 28fA of KIADB Harohatti Industrisl Area Phase-II, Kanakapura Taluk,
Remanager Disfict.

SI. No EC stipulated Conditions Compliance Status

4.

To control source and the fugitive emissions,
suitable pollution control devices shall be
installed to meet the prescribed norms and/or the
NAAQS. Sulphur content should not exceed
0.5Yo in the coal for use in coal fired boilers to
control particulate emissions within permissible
limits (as applicable). The gaseous emissions
shall be dispersed through stack of adequate
height as per CPCB/SPCB guidelines.

Industry has provided closed storage, closed
handling & conveyance system for chemicals /
materials handling. The industry has also
provided dust collectors for operations where
fugitive dusts are expected. The underground
tanks in the tank farm has been provided with
nitrogen inertization system with breather valves
and flame arrestors. These engineering controls
would help in minimizing fugitive emissions in
the work zone. Stacks of adequate height is
provided as per CPCB/ SPCB guidelines for the
boilers and DG sets. PNG is used as boiler fuel
there by reducing the gaseous emissions.

5.

Storage of raw materials, coal etc shall be either
stored in soils or in covered areas to prevent dust
pollution and other fugitive emissions.

Raw materials are stored securely as per their
compatibility to prevent dust pollution and other
fugitive emissions.

6.

National Emission Standards for Organic
Chemicals Manufacturing Industry issued by
ministry vide GSR 608 (E) dated 2l't July 2010
and amended time to time shall be followed.

National Emission standards issued by the
ministry vide GSR 608 (E) dated 21't July 2010 is
being followed.

7.

The National Ambient Air Quality Emission
Standards issued by the ministry vide G.S.R No.
826(E) dated l6th Novembe\ 2009 shall be
complied with.

Complied and being followed. The Ambient Air
Quality monitoring is being carried out as per the
National Ambient Air Quality (NAAQ), 2009
standards.

v. Water quality monitoring and preservation

1

The project proponent shall provide online
continuous monitoring of effluent, the unit shall
install web camera with night vision capability
and flow meters in the channel I drain carrying
effluent within the premises (applicable in case
of the projects achieving ZLD)

Agreed and installed



Compliance report to EC -
SEIAA 50 IND 2020 dited 04'h Septcmber 2020
ilUs Anthem Biosciences Limited.

Manufecture offormulrtion based products, drug & drug based intermediateg
fermentation based products & custom synthesis products at plot Nos 276p,
277P,280P & 281A, ofKIADB Harohattl Industrial Area Phace-II, Kanakapura Talulg
Ramanagar DistricL

SI. No EC stipulated Conditions Compliance Status

2.

As already committed by the project proponent,
Zero Liquid Discharge shall be ensured and no
waste I treated,water shall be discharged outside
the premises ( applicable in case of the projects
achieving the ZLD)

Agreed and being followed

3.

The effluent discharge shall confonn to the
standards prescribed under the Environment
(Protection) Rules, 1986, or as specified by the
State Pollution Control Board while granting
Consent under the Air / Water Act, whichever is
more stringent.

Complied.
STP treated water is analyzed monthly by NABL
accredited and MoEF recognized laboratory in
order to comply with standards specified by
KSPCB. Data is attached as Annexure 3

4.

Total fresh water requirement shall not exceed
the proposed quantity or as specified by the
committee. Prior permission shall be obtained
from the concemed regulatory authority I
CGWA in this regard.

The total fresh waterrequirement shall not exceed
the proposed quantity or as specified by the
committee. The fresh water requirements is met
by KIADB. NOC is obtained from KGWA for
usage of ground water.

5.

Process effluent I any wastewater shall not be
allowed to mix with storm water. The storm
water from the premises shall be collected and
discharged through a separate conveyance
system.

Agreed and complied. Currently, storm water
drainage network is already implemented to
collect the run off within the site.

6.

The company shall harvest rainwater from the
roof tops ofthe buildings and storm water drains
to recharge the ground water and utilize the
same for different industrial operations within
the plant.

Agreed and complied. Currently, the rain water
from the rooftops ofthe buildings, are routed to the
rain water harvesting pit of 125 Kl- capacity and
not recharged to ground water.

7.

The DG sets shall be equipped with suitable
pollution control devices and the adequate stack
height so that the emissions are in conformity
with the extant regulations and the guidelines in
this regard.

Agreed and complied. Stack of adequate height is
provided as per the CPCB/SPCB guidelines. The
stack emissions are being monitored regularly
from a NABL accredited and MoEF recognized
laboratory. The emission reports of the same is
submitted to KSPCB every month. Compiled data
is attached in Annexure 4.

Page 6 of33
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Compliance report to EC -
SEIAA 50 IND 2020 dated (Mh September 2020
lVUs Anthem Biosciences Limited.

Manufacture of formulation besed products, drug & drug based interm€dietes,
fermentation based products & custom synthesis products rt plot Nos.276p,
277P,280P & 281A of KIADB Harohatli Industrial Area Phase-II, Kanakapura Talulg
Ramanagrr Dish:ict.

Sl. No EC stipulated Conditions Compliance Status

vI. Noise monitoring and prevention

I
Acoustic enclosure shall be provided to DG set
for controlling the noise pollution

Complied. Acoustic enclosures are provided to
the DG sets for controlling the noise pollution

7

The overall noise levels in and around the plant
area shall be kept well within the standards by
providing noise control measures including
acoustic hoods, silencers, enclosures etc. on all
sources of noise generation.

Agreed and complied

3.

The ambient noise levels should confom to the
standards prescribed under E(P)A Rules, 1986
viz. 75 dB(A) during day time arrd 70 dB(A)
during night time.

Agreed and complied
Noise conffol measures are employed to maintain
level of 75db (A). Noise level conforms to EPA
during day time and night time Compiled data is
attached in Annexure -5

vII. Energy Conservation measures

1
The energy sources for lighting purposes shall
preferably be LED based.

Complied. Lighting is primarily LED-based, with
renewable energy sources meeting most
requirements. Solar and wind energy are wheeled
from third-party vendors under MOUs, while
140.5 KW of the planned 738.5 KW solar
capacity is already installed in-house, with the
remaining to be deployed in phases. The facility
sustains 94o/o dependency on renewable energy
and continues to adopt energy-efficient
technologies.

vrII. Waste Management

1

Hazardous chemical shall be stored in tanks,
tank farms, drums, carboys, etc. Flame arresters
shall be provided on tank farm and the solvent
transfer through pumps.

Hazardous chemicals are stored in tanks, tank
farms, drums and carboys etc. Flame arrestors are
provided on tanks in tank farms. Solvent transfer
is done through pumps.

Page 7 of33



Compllance report to EC -
SEIAA 50 IND 2020 drted 0{e September 2020
M/s Anthem Biosciences Limited.

Marufacture offormulation based products, drug & drug based intermedietes,
fermentstiotr based products & custom synthesis products at Plot Nos. 276p,
277P,280P & 28lA of KI{)B Harohatll Industrial Area Phase-II, Kanakapura Talulg
Ramanager Dlstricl

SI. No EC stipulated Conditions Compliance Stafus

)
Process organic residue and spent carbon, if
any, shall be sent to cement industries. ETP
sludge, process inorganic & evaporution salt
shall be disposed offto the TSDF.

Hazardous wastes will be disposed in accordance
with Authoization Obtained as per Hazardous
and other waste (Management and transboundary
movement) Rules 2016.Ce11mass is disposed to
Co-Processing. Process (inorganic and organic)
is disposed off to TSDF for
Preprocessing/incineration. ETP sludge after
drying in sludge dryers and evaporation salts
shall be disposed off to TSDF for landfilling.

3. The company shall undertake waste
minimization measures as below:

a) Metering and control of quantities of
active ingredients to minimize waste.

b) Reuse of by products from the process as

raw materials or as raw material
substitutes in other processes.

c) Use of automated filling to minimize
spillage.

d) Use of close feed system into batch
reactors.

e) Venting equipment through vapor
recovery system

0 Use of high pressure hoses for
equipment clearing to reduce
wastewater generation.

The company has undertaken the following
measures to minimize the waste.
l. Metering and control of quantities of active
ingredients are made

2. Shall be done wherever there is scope for reuse
3. Automated filling is provided to avoid spillage.
4. We use air operated double diaphragm pumps
(AODD) for charging of solvents through the
charging line in a closed system. Solids are

charged using a hopper with a double valve
system. Wherever viable, small pack sizes of raw
materials are procured from vendors in order to
enable ease of handling and to avoid dispensing
thus eliminating the possibility of spillage.
5.We use air operated double diaphragm pumps
(AODD) for charging of solvents through the
charging line in a closed system. Solids are

charged using a hopper with a double valve system
6. Reflux condensers have been installed to
recover vapors. This reduces consumption of
active ingredients and also serves as fugitive
emission control.
7. Jet cleaning using high pressure hoses is carried 

]

out for equipment cleaning to reduce waste water 
I

generation 
I
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Compliance report to EC -
SEIAA 50 IND 2020 dated 04th September 2020
M/s Anthem Biosciences Limlted.

Manufacture offormulatlon based products, drug & drug based intermediateg
fermentation based products & custom synthesis products at plot Nos. 276p,
277P,280P & 281A. ofKIADB Harohalli Industrial Area phase-Il, Kanakapura Talulg
Ramanagar Disfict

Sl. No EC stipulated Conditions Compliance Status

IX. Green BeIt

1.

The green belt of 5-10 m width shall be
developed in more than33Yo of the total project
axea, mainly along the plant periphery, in
downward wind direction, and along road sides
etc. Selection of plant species shall be as per the
CPCB guidelines in consultation with the states
Forest Department.

Agreed and complied.

x. Safety, Public hearing and Human health
issues

I

Emergency preparedness plan based on the
Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be
implemented.

Emergency preparedness plan will be prepared
based on the Hazard Identification and Risk
Assessment (HIRA) and the same will be
implemented.

2.

The unit shall make the arrangement for
protection of possible fire hazards during
manufacturing process in material handling.
Firefighting system shall be as per the norms.

Hazard, area classification, flameproof fittings,
use of intrinsically safe electrical fittings,
installation of fire detection and
firefighting/suppression systems etc is made for
protection of all possible flro hazards during
manufacturing process.

3.

The PP shall provide Personal Protection
Equipment (PPE) as per the norms of Factory
Act.

Complied. Personal Protection Equipment (PPE)
are provided as the norns of Factory Act

4.

Training shall be imparted to all employees on
safety and health aspects of chemicals handling.
Pre-employment and routine periodical medical
examinations for all employees shall be
undertaken on regular basis. Training to all
employees on handling of chemicals shall be
imparted.

Agreed. Training will be imparted to all
employees on safety and health aspects of
chemicals handling. Pre-employment and routine
periodical medical examinations for all employees
is undertaken on regular basis



Compliance report to EC -
SEIAA fl IND 2020 dated 04o September 2020
M/s Anthem Biosclences Limited.

Manufacture of formulation based products, drug & drug based lntermedlates,
fermentatlon besed products & custom synthesis products at PIot Nos.276p,
277P,2AJP & 2ElA of KIADB Harohalli Industrial Area Phase-II, Kanakapura Talulg
Ramenagar Disffcl

SI. No EC stipulated Conditions Compliance Status

5.

Provision shall be made for the housing of
construction labor within the site with all
necessary infrastructure and facilities such as

fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, crdche
etc. The housing may be in the form of
temporary structures to be removed after the
completion of the project.

Noted. Facilities such as toilets, safe drinking
water, medical health care, STP will be provided
to the construction labors during any
consffuctional activities.

6.

Occupational health surveillance of the workers
shall be done on a regular basis and records
maintained as per the Factories Act.

Agreed. Occupational health surveillance of the
workers is done on a regular basis and records are
maintained.

7.

There shall be adequate space inside the plant
premises earmarked for parking of vehicles for
raw materials and finished products, and no
parking to be allowed outside on public places.

Agreed and complied. Adequate space is
earmarked for parking of vehicles inside the plant
premises for raw materials and finished products,
and no parking shall be allowed outside on public
places.

xr. Corporate Environment Responsibility

I

The project authorities shall undertake activities
under Corporate Environment Responsibility
(CER) with a total cost of not less than Rs. 8
Lakhs, towards CM cares funding accordance
with o.M.F No.22-6512017-|A.III dated 0l't
May 2018 and report be submiued to the
Authority.

Details of Corporate Social and Environmental
responsibilities carried out during the period
April2025 - September 2025 is attached as

Annexure-7

2.

The company shall have a well laid down
environmental policy duly approve by the board
of Directors. The environmental policy should
prescribe for standard operating procedures to
have proper checks and balances and to bring
into focus any infringements / deviation I
violation of the environmental / forest / wildlife
norns / conditions. The company shall have
defined system of reporting infringements /
deviation / violation of the environment / forest
/ wildlife norns / conditions and / or
shareholder's / stake holders. The copy of the
board resolution in this regard shall be

Noted. The company has a well laid down
environmental policy duly approved by the board
of Directors. Standard operating procedures are
in place to have proper checks and balances. The
company shall have defined system of reporting
infringements / deviation / violation of the
environment / forest / wildlife nonns / conditions
and / or shareholder's / stake holders. The copy
of the board resolution in this regard will be
submitted to the MoEF&CC as a part of six
monthly report.
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Compliance report to EC -
SEIAA 50 IND 2020 dated (Mtt September 2020
M/s Anthem Biosclences Limited.

Manufecture offormulation besed products, drug & drug based lntermedirtes,
fermentation based products & custom synthesis products at plot Nos 276p,
277P,280P & 281A of KIADB Ilarohalli Industrial Area Phase-II, Kanakapura Taluk,
Rameneger Distrlct.

EC stipulated Conditions Compliance Status

submitted to the MoEF&CC as a part of six
monthly report.

A separate Environmental Cell both at the
project and company head quarter level, with
qualified personnel shall be set up under the
control of senior Executive, who will directly to
the head of the organization.

A separate Environmental Management Cell
having qualified person with Environmental
S c i ence/EnvironmentalEngineerin gl specialization
in the project area equipped with fulI-fledged
laboratory facilities is available to carry out the
Environmental Management and monitoring
functions.

Action plan for implementing EMP and
environmental conditions along with
responsibility matrix of the company shall be
prepared and shall be duly approved by
competent authority. The year wise funds
earmarked for environmental protection
measures shall be kept in separate account and
not to be diverted for any other purpose. Year
wise progress of implementation of action plan
shall be reported to the Ministry / Regional
Oflice along with the Six Monthly Compliance

Agreed and complied. The recurring expenses
for the EMP activities for the period April 2025

- September 2025 is about 7.3 Crores.

Self-environmental audit shall be conducted
annually. Every three years third party
environmental audit shall be carried out.

Self -Environmental audit is carried out annually
and Extemal audit is carried out once in every
three years.

EfIort shall be made to replace Hexane, Toluene
and Bromine by alternatives as per the SEAC
condition.

Effort are made to replace Hexane, Toluene and
Bromine with green and safer solvents.
List of altemative brominating agents is as

follows:
In Anthem, for reactions involving Bromination,
bromine is typically used. Wherever the
chemistry does not permit the use of bromine,
alternate brominating agents are explored. At
Anthem, the following brominating agents are
explored as a substitute for bromine for the

ic synthesis ofproducts on a research scale.
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xII. Miscellaneous

1.



Compliance report to EC -
Sf,IAA 50 IND 2020 dated 04d September 2020
M/s Anthem Biosciences Limited.

Manufecfure offormulation based products, drug & drug brsed lntermediateg
fermentrtiotr based products & custom synthesis products at plot Nos 276p,
277P,280P & 281A, of KIADB Hsrohatli Industriel Area pbase-Il, Kanakapura Talulg
Ramenagar Dlstrict.

Sl. No EC stipulated Conditions Compliance Status

l.Phenyltrimethylammonium perbromide
(PrAB)
2.Pyridinium hydro bromide perbromide (PI{P)
3. Benzyltrimethylammonium Dibromide
4. N-bromosuccinimide
5. 1,3 -Dibromo-S,S-dimethylhydantoin
(DBDMH)
6. Tribromoisocyanuric acid (TBCA)

2.

The project proponent shall make public the
environmental clearance granted for their
project along with the environmental conditions
and safeguards at their cost by prominently
advertising it at least in two local newspapers of
the District or State, of which one shall be in the
vernacular language within seven days and in
addition this shall also be displayed in the
project proponent's website permanently.

Complied. Advertisement has been made in
newspapers The Hindu and Udayavani on August
06108t2020.

3.

The copies of the environmental clearance shall
be submitted by the project proponents to the
Heads of local bodies, Panchayats and
Municipal Bodies in addition to the relevant
offices of the Government who in turn has to
display the same for 30 days from the date of
receipt.

Complied

4.

The project proponent shall upload the status of
compliance of the stipulated environment
clearance conditions, including results of
monitored data on their website and update the
same on half-yearly basis.

Agreed. Half-yearly compliance reports are being
submitted to the respective Regional Office of
MoEF by email & Cc, the respective zonal office
of CPCB and SPCB. A copy of Environmental
Clearance and six monthly compliance status
report is posted on the website of the company

5.

The project proponent shall monitor the criteria
pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the
projects and display the same at a convenient

Noted. The parameters such as PM10, SO2, NOx
(ambient levels as well as stack emissions) are
being monitored and displayed at convenient
location for disclosure to the public

Page 12 of33
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Compllance report to EC -
SEIAA,50 IND 2020 dated 046 September 2020
M/s Anthem Biosciences Llmited.

Mrnufrcture of formuladon based products, drug & drug based int€rmedlates,
fermentation based productt & custom syrthesis products at PIot Nos.2Z6p,
277P,280P & 281A of KIADB Harohalli Industrial Area Phase-II, Kanakapura Taluk,
Ramanagar Distrlct

Sl. No EC stipulated Conditions Compliance Status

location for disclosure to the public and put on
the website of the company.

6.

The project proponent shall submit six-monthly
reports on the stafus of the compliance of the
stipulated environmental conditions on the
website of the ministry of Environment, Forest
and Climate Change at environment clearance
portal.

Noted.

7.

"The ffYCRs with its contents of a covering
letter, compliance reports, and environmental
monitoring data has to be in PDF format merged
into a single document. The email should clearly
mention the name of project, EC No & date,
period of submission and to be sent to the
Regional Office ofMOEF&CC byemail only at
email ID rosz.bng-mefcc@gov.in Hard copy of
HYCRs shall not be acceptable".

Noted. The Half Yearly compliance reports shall
be mailed at email ID rosz.bng-mefcc@gov.in

8.

The project proponent shall submit the
environmental statement for each financial year
in Form-V to the concemed State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as

amended subsequently and put on the website of
the company.

Agreed and complied. The environmental

statement for each financial year in Form- V will
be submitted to KSPCB.

9.

The project proponent shall inform the Regional
Office as well as the Ministry, the date of
financial closure and final approval of the
project by the concemed authorities,
commencing the land development work and
start ofproduction operation by the project.

Complied

10.

The project authorities must strictly adhere to
the stipulations made by the State Pollution
Control Board and the State Government.

Agreed.
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Compliance report to EC -
SEIAA il IND 2020 dated (M6 September 2020
NI/s Anthem Biosclences Limlted.

Manufacture offormulatlon based products, drug & drug based intermediateg
fermentation based products & custom synthesfu products at Plot Nos 276p,
277P,280P & 281.{ of KIADB Earohalli Industrial Area phase-Il, Karakapura Taluk,
Remenagar Dlstricl

Sl. No EC stipulated Conditions Compliance Status

11

The project proponent shall abide by all the
commitments and recorlmendations made in
the EIA/EMP report, commitment made during
Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

Agreed and complied.

t2.

No further expansion or modifications in the
plant shall be carried out without prior approval
of this Authority
Environment, Forests
(MoEF&CC).

or
and

the Ministry of
Climate Change

Agreed.

13.

Concealing factual data or submission of
false/fabricated data may result in revocation of
this environmental clearance and atfract action
under the provisions of Environment
(Protection) Act, 1986.

Agreed.

t4.
The SEIAA may revoke or suspend the
clearance, if implementation of any of the above
conditions is not satisfactory.

Noted

15.

The SEIAA reserves the right to stipulate
additional conditions if found necessary. The
company in a time bound manner shall
implement these conditions.

Noted

t6.

The Regional Office of MoEF&CC shall
monitor compliance of the stipulated conditions.
The project authorities should extend full
cooperation to the officer (s) of the Regional
Office by furnishing the requisite data I
information / monitoring reports.

Noted

t7.

The above conditions shall be enforced, inter-
alia under the provisions of the Water
(Prevention & Control of Pollution) Act, L974,
the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986,
Hazardous and Other Wastes (Management and
Transboundary Movement) Rules,2016 and the
Public Liability Insurance Act, l99l along with

Noted
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Compliance report to EC -
SEIAA yl IND 2020 dated 04ft September 2020
,tt7s Anthem Biosciences Limited.

Manufacture offormulation besed products, drug & drug based lntermediateq
fermentation based products & custom synthesis products at plot Nos 276p,
2nP'280P & 281A of KIADB Harohalli rndustrial Area phase-Il, Kanakapura Taluk,
Ramanegrr Disffct

Sl. No EC stipulated Conditions Compliance Status

their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of
India / High Courts and any other Court of Law
relating to the subject matter.

18.

Any appeal against this EC shall lie with the
National Green Tribunal, if preferred within a
period of30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

Acknowledged
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' *M/s.LeonsmithTechnologies

Shed No.l28B, Harohalli Industrial Area, Phase-I, Kanakapura Taluk, Ramanagara Dist.
Consent order No.AW-3 I 1264 PCB lD - 7 44AO D*ei122410212020

(

(

TERMS AND CONDITIONS

l. The discharge from the premises of the
applicant shall pass through the terminal
manholelmanholes where from the Board
shall be free to collect samples in
accordance with the provisions of the Act or
Rules made there under.

We made provision as per the
standards.

2. The Applicant shall treat the domestic waste
water from the factory in septic tank with
soak pit. No overflow from the soak pit is
allowed. the septic tank and soak pit shall
be designed as per IS 2470-partt-land part-
II

We discharged to Septic tank as

per the Norms.

3. The heated sewage efiluent discharged
shall conform to the standards specified in
ANNEXURE.I

Not Applicable

4. The trade eflluent be handed over to CETP
and maintain logbook of e{fluent generated
& & sent eyery day

Complied and maintained

5. The occupier shall install flow
measuring/recording devices to record the
discharge quantity and maintain the record.

Installed

6. The occupier shall not allow the discharge
from the other premises to mix with the
discharge from his premises. Storm water
shallow not allow to mix with the effluents
on the upstream of the terminal manhole
where the flow measuring devices are
installed.
The daily quantity of domestic efiluent and
trade effluent from the industry shall not
exceed the limits as indicated in this consent
order.
The applicant shall discharge the eflluents
only to the place mentioned in the consent
order and discharge of treated./unheated
outside the premises is not permitted.

7.

8.

Other premises discharge not
allowed.

Not exceeding the qty

We are sending the waste water to
CETP.



(

B. EMISSIONS;

l. The discharge of emissions from the
premises the applicant shall pass through
the air pollution control equipment and
discharged through stockslchimney
mentioned in ANNEXURE- II where from
the board shall be free to collect the samples
at any time in accordance with the
provisions of the act and rules made there
under. the tolerance limits of the
constituents forming the emissions in each
of the stacks shall not exceed the limits laid
down in Annexure-Il.

2. The occupier shall provide port holes for
sampling of emission access platforms for
carrying out stack sampling electrical points
and all other necessary arangements
including ladder as indicated in
ANNEXURE -II

3. The occupier shall upgradelreplace the
conhol equipment with prior premises of
the board.

We made provision as per the
standards

Provided portholes and flatforrns

Ifrequired we will upgrade the
systems.

D. MONITORING & REPORTING;

l. The occupier shall get the samples of
effluents & emissions collected and get them
analyzed once a month/either by in house
monitoring laboratory or through EP
approved laboratories for the parameters as
indicated in ANNEXURE -I

2. The applicant shall maintain log books to
reflect the working conditions of pollution
control systems and also self monitoring
results and keep it open for inspection.

Monthly monitoring done by
external EP approved laboratory.

Maintained

E. SOLID WASTE (OTHER THAN
HAZARDOUS WASTE) DISPOSAL;

l. The applicant shall segregate solid waste
from Hazardous waste, Municipal solid
waste and store it properly till
treatnent/disposal without causing pollution
to the surrounding Environment.

2. The solid waste generated shall be handled
& disposal by scientific method without

We segregate the solid waste from
hazardous waste and maintained
separately.

We disposed through scientific
method.

(

c,til/

E!



causing eye sore to the general public and to
the surrounding environment.

F. NOISE POLLUTION CONTROL;

l. The applicant shall ensure that the ambient
noise levels within its premises shall not
exceed the limits i.e 75 dB (A) Leq during
day time and 70 dB (A) Leq during night
time as specified in under the Ai(prevention
and control of pollution) Act 1981.

G. HAZARDOUS AND OTHER WASTES
(MANAGEMENT & TRANSBOUNDRY
MOVEMENT) RULES 2008

The applicant shall comply with the provisions
of the hazardous waste (Management Handling
& transboundary Movernent) Rules 2008

Within the standards

Complied

G. GENERAL CONDITIONS;

l. The Applicant shall not allow the discharge
from the other premises to mix with the
discharge from his premises.

2. The Applicant promptly comply with all
orders and instructions issued by the board
from time to time or any other officers of the
board duly authorized in this behalf..

3. The Applicant shall set up Environmental
cell compressing of qualified and competent
personnel for comprising with the conditions
specified.

4. The Board reserves the right to review
impose additional conditions, rcvoke,
change or alter terms and conditions of this
consent.

5. The Applicant shall forthwith keep the board
informed of any accidental discharge of
emissions/effluents in to the atmosphere in
excess of the standards laid down by the
Board. The applicant shall also take
corrective steps to mitigate the impact.

6. The Applicant shall provide altemate power
supply suflicient to operate all pollution
control equipments.

7. The entire premises shall always be kept

Not Allowed discharge from other
prcmises

Complied

We have internal team for lmking
Environmental Issues.

If any changes insisted from the
Board we will implement.

We will inform
accident happen.

if any

Provided

We maintained clean and neat.

5;0

{

(

(
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I

(

Displayed the Consent.

chambers, outlets, flow measuring points

should made easilY aPProachable.

8. The applicant shall display the consent

granted in u ptominent place for penrsal of
ihe inspecting officers of the board.

clear. The etrtuent holding area, inspection

We don,t ;laim anY thing after

expiry of this cons€nt.
@s treirs legal rePresentatives

or assignee shall have no claims what so

ever tJ the condition or renewal of this

consent after expiry of the validity of

We rritt do in future this time is not@all make an aPPlication for

conseni for subsequent period at least 45

before expiry of this consent.
We don't have anY area for green

b€lt develoPment, wherever

we will maintain.

@ll develop and maintain

adequale green belt all around the periphery'

Rain water harvesting Provided.@ provide rain watsr

harvesting system and shall provide proper

t3. Tttis consent is issued without prejudice to

any court cases pending in any Hon'ble

mi shall turnish the

environmental statement for every financial
year ending with 31$ March in Form-S as

per Environment (protection) Rules 1986

The statement shall be furnished before the

@isplay flow diagram of
the pottution control system near the

I



Dainy Clnssic lce Cnmms Pw. Lrd.

Date:16-01-2025To

The Environmental Officer
Karnataka State Pollution Control Board
Regional Office -Ramanagar

Respected Sir

( $ULi Compliance Repfft with resp,ectto ttie CFO-Exuand condittoo* uodr"Wrt"r&
AirAct for ob?Fipg cFE"Expand for rncreasini erp capaciB, iFrCIni s00lil,u
to 400I[D - additionat 1O0HLD]:

Ref: combined consent order No, AW-341765 lpcB ID - 3075g/INw lD-2t7714,
Dated: 05-02-2024.

wth reference to the above subjecl we here with submifting the point wise compliance repart
as per the CFo conditions for your kind consideration/recJrd under Water & Air Act for the
l1I 9f_n[/t. Dairy Classic Ice Creams Private timited, ptot No. 256 zs6{partl, ZS7,258 & 26& Harohalli IndushfalArea,2nd Phase, Kanakapura Taluk, RamanagirDistrlct

TREATMENT & OiSposAL or iirFLUSftt t,S uNr)HR ,t.H8 
wlu'En AGI

1" The discharge from the premises of the occupier shalr pass
through the terminal manhore/manhores wherl from the Board
shall be free to collect samples in accordance with the provisions
of the Act or Rules made there under.

Z(al.The-sewage/domestic effluents shail be treated in septic
tank withsoak pit No over flow from the soak pit is allowed. The
septic tank with soak pit shall be as per ls z4zo part-l & part-lt.

z(bJ. The treated sewage effluents discharged shail confirm to
the standard specified in Annexure-l

3[a).The trade effluent generated in the industry shall be treated
in the ETP and treated effluent shall confirmio the standards
stipulated by the board in Annexure-l

3(b). The trade effluent shall be handed over to cETp & maintain
oflogbook ofeffluent generated and sent every day.

Remarks/comply
Complied wlth the condition

Domestic sewage is treated in
STP of capacity 100KLD

Treated water parameters are well
within the limits
& conducting water analysis on
monthlybasis.

Effluents treated in ETP of
capacity 300KtD & treated water
pararneters well within the limit.

No disposal, trcated in own ETp.

Maln, J.G. lndustrial Estate,
Phone : 2666 4544- I Emait :

Road, Bangalore -

.-qL\ F/

fto,i-,' t'tl

ffi
''3"1110.0,;jl"ffiI 

Ire



4' The occupier shail instail flow measuring recording devices torecord the discharge quantity and maintain the reJord.

(

I. Th: occupier shall not change or alter either the quartity or
**t3.::^t$1cjr_arse or temperature or the point Jrar*irre.wrmout the previous consent/permission of the board. 

' e

6" The occupiershall notallowtbe discharge from the otherpremises to mix with the discharge from his premises. storm
watershail not be ailowed to mixwith the efiruents on the
upstream of the terminal manhole where the flowmearr.ing
devices are installed.

B: EMISSIONS:

1.. T.fe dischaqge of ernission: Ft* the prernises of the applicant
shall pass 

{rro-ugh the stack/chimney/ihimney mentioned inAnnexure-ll where from the board,ffif U* free tn collea the
samples at any time in accordance with the act or rules made
Inene under.

1' Jhe occupier shall get the sampres of effruents and emissions
collected and get them anallzed once a month/indicated inAnnexure for the parameter.

D.

1. The occupier shall segregate solid waste from Hazardous
waste Municipar sorid and store it properry tilr treatmeni 

--
/disposal without causing pollution t" th" surrounding
environment

2.The.solid w-astg generated shall be handled and disposed byscientific method without causing eye sore to ttre genirar pulii"
and to the surrounding environrnenl

E I{OSIE PTOLLUTION COITTROL:

The applicant shafi ensure that the ambient noise tevers within its
premises during construction and during operationat period shail
not exceed w.r.t Area/zone as per Noise porution (Regutatio" .na
Control) Rules, 2@0 as mentioned below:-
a) ln lndustrial Area 75 dB(A) teq during daytime and 70 dB(A) Leq
during nighttime.

(
Followed as perthe condition.

Separate room is maintained.
Proper collection, storage &
disposal is maintained.

Agreed to the condidon &
maintained noise level within
the limits

Bangalore
560 062'

z'\

s6
Water flow meter is provided
water consumption record is
maintained.

Agreed/complied to the
condition

Agreed & fallowed the condition

Made the arrangements for
collection of samples &the
emission parameters are within
the limits.

Porttrole is provided with easily
assessable hcllites.

Agreed & followed/
complied with the condition
properly.

Monitoring periodically through
approved lab.

\l



54

(

b) ln CommercialArea E5 dB(A) Leq during daytime and 55 dB(A)
Leq during nighttime.
c) ln ResidentialArea 55 dB(A) Leq during daytime and 4s dB(A) teq
during nighttime.
d) ln Silence Zone 5O dB(A) teq during daytime and 40 dB(A) teq
during nightflme

F. GENEML CONDITIONS:

1. The applicant shall obtain prior permission from thecompetent authority for dlawing olwater nom surfaceTground water source & submit icopy orttre same to the Board.
2. The board reseryes the right to review impose additionalrevoke, change or arter terms and conditions of this consent
3' The occupiersha, forth.with keep the board informed of anyaccidental.discharse 

1i eqissiqnrl"inu*ni, *; il;il;;;i"i",n
excess of the standard raid by the'board. The apprica;iH;ii;L"
take corrective steps to migrate the imfact
4' The occupier sha, provide arternative power suppry sufficientto operate all pollution control equipmenl

1l* entire premise shall always be kept clean. The effluent

:,:::.t:,9""T:,i 
inspection chambers, outtets flow measur{ng points

5uuuru umrle eastly approachable.

6' The-occupier shar,dispray the co,sent granted in a prominent
place forperusal of the inspecting;fll;eii of the board.
7.The occupier his heirs, !ega! r.epresentatil,cs or assigns shallhave no clainis whai s, cver to the contin*auon or renewar of hisconsent after expiry ofthe validlty ofconsen[
8. The occupiershall make an application for consent forsubsequent period at reast 4s ari^ u"r*. expiry of this consent
9' The occupiershall maintained register regardingthe ambient
: :^q:{y f_lli.k mo nito ri ns. rf" ;sirter shalr be op e n for(

the board officerJat all time.

O(, agreed to the condition

Yes, done/complied

Yes, done/complied

Maintained as per the condition

Yes, displayed

Agreed to the condiiion

Followed the condition

Yes maintained/

Annexure-lI
chi
mn
ey
No.

Chimney
attached
to

I(VA Rating
capacity

Minimum
chimney height
to be provided
above gorund
Ievel (in Mtr)

Consdtuent
stobe
confolled
in the
emission

Tolera
nce
Limits
mglN
63

Air
Pollution
Control
Equipmen
ttobe
installed

Compliance

1 Hot water
generat or

Z LAKh
Kcal/hr -
6No's

t7
PM
(ms/NM3),
so2
(PPM),
Nor
tPPM).

PRT

Complied

2 DG sets 380 KVA
qTnlrvi3. DG sets AEC,PRT

3. DG sets
DG sets

AEC,PRT

4. AEC,PRT
LI AEC,PRT

foeCfu."
tx/
-g/ Etrlr
v\

;";s
:,Yl1

v
I\-r) :o)

Yes obtained



55

we hope we have complled with atl the points/oondldons, and we assure you that we w1l sffic{tyadhereto the reguladons under the provisions irou w"t 
" 

Act & Air AcL

For Dairy Classic lce Greams

(

6'
Authorlzed Signatory

(



I}riry Glrmic ler Gnrlm (P| Lrd.
food frorhrtr mO Oary-foiucfr Unr

Floils;$s6fFod1. {s? d;.ts& flAEB*rqrbhBH Frdurrrhr Ar*{}.
H Fhsa- t$txrn*sCIsrrs fd,rle. ftwvrefls$gro Stsslet ; !6? I l?" faroststcr,

Date:23-08-Z0ZlTo

Tbe Envtrunmentrl Officer
ltarnatalu State polludoa Control Bmrd
Regional Offi ce - Rernanagar

( Respected$ir.

Fqhigct Compllanrc Report n$rh respect to,rJre SFO condittongi

Refi Combined Consent order No" AWH-3O2IFI t fCAtD -3O?S9l Oated: A1-02-?0II

With referencs to the above subiect, we here rrith submitHng the point wise compliance repom
a$ per the CFO conditions for your Hnd consideration/recard under tyater & Air Act for the unitlwr' Dalry Glasslc tce crcams pvt Ltd, plot t{a zs6itpan} as? & rs& Hnroha[t Industrlal
Arra, Zod Phesc, I{auakepura Taluk, Reman4lm otstnct-sol tlz.

(

IFE{TiilErltT & DISPOS4LOF FTTLUEilTS UI{QFRTHEWATFR Affi
cqilrDrTtoils

l_. The discharge frorn the premises of the omugier shall pass
thmugh the terminal manholelrnanholes where from thi Board
shall be free to collect sarnples in accordancc wtth the provisions
of the Act or Rules madr there under.

2 (a).The sewage/domectic eftIuenE shall be trcated rn septlr
tanhrithsoak pit Ho over flow from the soak pit is allowei. The
septictankwithsoak plt shall be as per ls 2470 part l & part-ll.

?[h). The treated sewage effruents discharged shail confirm ro
the standard upecified in Annexure-l

3[a).The trade eff,uent generated ln the industry shall he treated
in the ETP and treatcd effluent shall ronfirm-to ttm sandanls
stipulated by the board in Annexure-t

Rplqflrlts

Followed the condition

Dornestic seurfig€ is treated
in comrnon ETP

Yes follswed as perth*
condition & conducting
water analysir for the $ame
parameters on monthly
beris.

EftrIusnbtrstcd ln ETP &
tc$Fd pararrcilsrs wull within
thr timir

r
I

I

*C



reffiI
D*iny Ctmric lcr Grqnr {P} Lrd.

food lro*rstr DrlC DEly ?rsdtlclr Ur{
' : " . ElAE$-Hqt+haEilnsurfrlui Arsn.

3p). The trade effiuent shall be handed over to cETp & maintaln
of log hook of effiuent generated end sent every day.

4.The occupier shall install flow rneasuring recording deviccs to
record the discharge quantity ard malntain the r*ord,

S.The occupier shall not change or alter either th* quantity or
the\placc of discharge or tcmperature or the paint of -

discharge without the prerious consent/permission of the
board.

6"The ocmpiershall not allsw the dlscharge from the other
premises to mix wlth dre dlscharge from his praruises. $torrn
wutsr shall not be allowed to mix with the eftluents on Ore
upstream of the termlnal manhole where the fiow measurlng
devices are installed-

B:f,ltl$l0l{*

1: Tlu disctrarge ofemissions from the premises of the applicant
shatl pass ttrrough the stack/chtmney/chimney mention"U io
Annexure-ll where from the board shall be free to aollect the
samples at any time in accnrdance with the act or rules made
there under.

2. The occupier shall provide port hobs forsampting of emlsslon
acoess pla$orms for carrylng out sEck samplln6 elsr:trical
points and all othcr necs$ery amangement including ladder as
indicated in Annexurg.ll

3. The ocnrplershall upgrade/modi$/replace the uuntrol
equipment with prior permlssion of the Bolrd-

tru4Tpf,cEss:

1. The appllernt shall provlde r,neter metens at all the intake
points as sprciffed uuder serdon [sJ of the water cecr Act 1gr?
and sfuall file waner oass returns rqutarty befure ftfth of every
month and also pay the cers asressed withthe tirae s$pulated

Trcred in ouroum ETP, not
fm CETP.

Waterfiow mrtqr is
providad, $rater
consumption rmord is
mainhine*

Compli*d

Mado errargemgnts as per
the *onditlon& th*
emisslon parametets are
within Sre limit

Yes madearra[Bementsm
per the condiHon

Agreed to rhe Condltions

(

I
I

I

-t-l-5

ffi;fr*i.
lffifif,

(

Cornplied

Hotapplicable



Dni*y Cl*ruic lcr Cmlmr {p} Lrd,
lood lrrdrcb and UorfFo&rct l'hrt

flis! I'16, l$e{Psll, 157 A ?59. tttA}g:npr*l}Iilr iadurtrtsl&}eB.

(

D. MOilITOXIHG & ffEFORTIT*G;

1. The occtpier shdl get the semples of effluents antl emi*rlons
collected and get them anatped once a rnonthlindicated in
Annexure for the parameter.

E

1. The occupiershall segregate solid weste from Hazardous waste
Muniripal solid and store it properly till treahnent /drsporal
without causing pollutlon to the zurrounding environrnent

Z.The solid wastc generatcd shall be handled and dispomd by
sclertific rnethod without causing eye sorp to the geniral puuttc
and to the surrounding envimnment

F. ITO*IE FOI.LIFIOIT COI{TROL;

The lndustry shall ensure thet the ambient nolse levels within its
premlses shall not exceeds the lirnits i.e. ZS dB (A) Leg during
day tirne and 7o dB [A) leg during the night tinieis s[eciRei in
the Environment (Protection) Rules.

G. G 8_tGf, *L COI[Irrfl 0IrIs:

t. The board nese'ves the right to review impose additionel
revokg change oraherterms and conditlons of this con$ent

z' Tfe occupiershf,ll fo-rth with keep the board informed of any
arcidentaldlscharge of emission$/iffiuenr ln the atmosphere in
ex,oess of thc standard tald by the board, Ttre appllcant rhall alss
hkr correctivestcps to miEratf, the innpact

3. The occ*pierchall provide ahemative power suppry sufficient
to operatc all pollution control equlpment

l.Tlr entire premlse shall always be kept clean. The cffiuent
\oldlng erua iruperdon chambers, outbh f,ow meuur*f prino
should made eesily approachable

5- The orcupiershalt display the consent panted in a prominent
phre br perusal of the lnrpecting officere of ths board"

Irlo nitorin g periodtcally
through approved lab"

Pollawed as per the
canditian.

Separate rsom is
malntained. Proper
colhcdon, storag+&
disposal is mainLined.

Complled to tlre Conditions
and Noise [*vel is
It{alntained within the
permissihle limit

Otr(, qrtsd h the condition

Yer, don*

Yes, done

Haintrined as per the
condltlon

(

,i

rJr
Il---= 

- 

- - . . - *,_,-

C.O

Yes, dispiayed



Driny Cllrric lm Cnrlnr {P} Lrd.
tnod lredurhgd CI*, frcducb"lhil

Plc,l HB. ?56{Pflrtl. 357 & ?$A [i,{D8.Horchs&i lfriluffri*i Areo,

D, r D8 0CCUpier his heirs, Iegal representatives orassigns strall
have no claims ra&at so sver to the condnuadon or renewal of his
consent after expiry ofthe validity of corc€nl

7" The occrpier shall makc an applicetion for consent for
subsequent period at least 4s days before expiry of this con$€nl

8. The occupier shall rnaintained register regnrding the ambient
air quality and stack rnonitoring. The register shalf be open for
inspection by the board officelr at all time.

Agreed to the eondition

Followed thecondition

Yes Maintained.

(
Annexure-l,l

Chlm
nqy
llo.

Chimney
atBched to

KVA Raung
capaclty

l.linimum
cbimneykighr
mbe providrd
ahowgorund
lerrcl (in iltrl

Co&rdulant
r obe
eantrolled
ln &r
ernk*ion

Tokmncr
IJmlts
mg/l{mt

r{lr Polludon
f,ontrul
Equipmert to
be installed

f,ompllance

1 Hot $.rter
EBncrator

e L*kh
Kcal/hr'3
numbers

t7
PU
[ms/H]13).
so2
PPH},
Hft
TPPI'I

-00 FRT

Complied
Z DG rets 380 KVA l5 00 AEC
3. DGrets 570 rffA l5 00 Atcd DGsets 600 rffA l5 00 ATC

We hope we have clarified all the points and we assut? you that we will strictty adhere to the
regulations under the provisions of Water Act & Air A$.

( Kindly do rhe needful attfte earliesr

ForDalryCIasric lee

-efts!"-a
Dlr€ctor

In
I
I

qq

Itd



PARSONS NUTRITIONALS PRIVATE LIMITED
CIN: U65311UP2OO2PTC2A47O4, Email ld: pnplcs20l7@gmail.com Web: parsonsnutritionals.in

No. 319-C , 32O A & B, 321 and Survey No. 22512,22513 and 22515lo 225110,2nd Phase,

KIADB lndustrialArea, Harohalli, Kanakapura Taluk, Ramanagara District, Karnataka-562112

Date I L5.t2.2025

To,
The Environmental Officer
Karnataka State pollution Control Board
Regional Office - Bangalore South District,
No.6215, Vaderahalli,
Near new DC Office,
Bangalore Mysore Road,
Bangalore South District pin: 862 159

ls
Dear Sir,

sub: compliance report against consent for operation

Ref: 1) consent order No. AW-3 4zttg pcB ID: 26119 Date: oz-a4-2o24

with subject and reference to above, we would like to submit compliance reportagainst consent order lssued vlde order no.AW-34277g pcB ID: 26119Date: a2'o4-2024, We here with attached consent condition register withcompliance agalnst each consent condition.

Request you to review and if any changes.

Thanking you,

Yours faithfully,

For Parsons Nutritionals private Limited.

Autho

6av
-

(

(

RE(;l) ()FFlcE I FLOT 1'10.6, 8lTr lV, INDUCTRIALAfiEA. 0AlllDA0AO. OIIAIIADAD. UTTAlllTlAOfOll- tol0t{1.

ffi,
7



PARSONS NUTRITIONATS PRIVATE LIMITED
CIN: U65311UP2002PTC204704, Emailld: pnplcs2O17@gmail.com Web: parsonsnutritlonals.in

No. 319-C,320A& B, 321 and Survey No.22512,22513and22515to225l10,2nd Phase,

KIADB lndustrialArea, Harohalll, Kanakapura Taluk, Ramanagara District, Karnataka-562112

6r

M
-

Consent Condition Register - Annexure-Il
Comblned Consenl Order AIV-3{Zfl9 rcB lD : 261r, Datei l0tzl0tl?0?A
Combined coraent for dlscharge ofefflucnlr under lhe Waler (Pcverllon and Conlml of follutlon) Act
, 197{ rnd emlsslon underAlr (Prcvenllon and Contml of poltutlon)Act,19El

TEIIMS AND CONDITIONS

(

(

shall be (ree to collttl samples in accordance with lhe pror.isims of tho Acl or Rules m.rde th€re rmder.

plt is allorved. Tlrc sqrth t.lnk alxl io,rk pil slrall be as por tS 2.1ru past-I & p6tt-lt.

lrida affluerlt generalod in lhe fudnstry lreat€d in the ETP and treatrd
hy lhe tsoarri in r\nnexnre.l

applicarrt shall irrstdll llorv nredsruing/ffiording devices to quanlily arul nrainlai[ the rcrconl.

applic.nt 6hdll not clunge or alter eilher the quality or th. quentity ot
I of disclmrg,e rvithoul tlre pre(ious couent/ pernrissio[ of the Bornl,

pplicant shall not aUow lhe dixharge frorn lhe otlrer prenrises to mlx witli lhe dGl|a(p,e frorn his p.€niiso#
shall not be allorved lo tllix with tlte eflluerts on th€ upslm.rnr o, tlm temrin l nunlrole where the llorv moasuring

quanlity of domoslir' effluort ard lrade lhe Industry shall not ex(eed the

to tlle place mentioned in the Consent ordet
oulside lhe premlses is not pelmitted.

disclrarge of ernirsions from ]lle promises of lhe appticanl sh.l[ pdss(lrsclr.rge ol ernBsunri lrom lhe Promises ot lhe applicanl Eh.rll pdss tfuouBh the air Iollution corrlrol cquipment
disclurged tlrough sr&'ks/chinme!'s menlioned fur Annexure-[ where fmm tlre uoanl slull he froc Io coll(tt lhe

at any time in a(tordarra rvith the provisions of the Act ald Rules made lherc urxler.TlE tolerdNe lirnits o[ tlrc
fornring llre emissions in eath of llre slacks slull not exceed the lioits taitt dorcn in funexrrre-tt.

Applicnnt shnll provide port lutes for sanrpling ot enrisoiorl a<t@
;xrirus aml all otlrer rr(tTssary drrnngeurents indutlirq laddcr as indlcated in Annexure-lt.

ulgrade/modil1./roplile the r-onuol equiprnent with prior pennission of the Board"

applicant slull get tltc sdmples o, effluelrts & ornisrions colecled {nd get ttuni arutf,-ca orre a rnonttrTeirlrer
irr lrouse nronitoring laboralory or llrough EP approvul laboratorics for lhe luramelers as txlicaterl iu

(onircl s),stpms ntrd also SclI

apptkant shall segregate solid wasle Hazardous lllaste, Muftipal Sotid lryasle and stora it properly

lt,
{

l;

PLOT NO.5, S|TE tV INDUSTRTALAREA, SAHTBABAD, OHAZIABAD, UTTARPRADESH -



PARSONS NUTRITIONALS PRIVATE TIMITED
CfN: U65311UP2OO2PTC204704, Emailld: pnplcs2O17@gmail.com Web: parsonsnutritionals.in

No. 319-C, 320 A & B, 321 and Survey No. 22512, 22513 and 225l5lo 22511o,2nd Phase,

KIADB lndustrialArea, Harohalli, Kanakapura Taluk, Ramanagara District, Karnataka-562112

6av
-

(

(

rva{e gcrrrnled shall [x luuulled & method wilhout c.rusing eye sore lo
publk'arrd to tlte surrounding environnrent.

apgrlitant slmll orsure thirt the ilnlri$l noisd ler.els within it" pe@
shall not excoal rv.r.t Area/Zoru os pe. Nolsa Pollulion (Rogrrlalion and Conlrcl) Ruls& 2000 is urentiomd

ln Indrrsltial r\rpa 75 dB(A) Leq during dsy time and Z) dB(A) Leq rluring niBht tinle.
Irr Coorrner-ial r\na 65 rtB(A) kq drrrfurg dny lime nnd 55 <lB(A) Ieq tluring night tinre.
ll Residential Arca 55 dt,(A) Leq during day tinre arxl .15 dD(A) Leq during niglrt tinre.
In Silence Zone 50 dB(r\) Leq tluring rlay tlme md.l0 dB(A) f.eq durlng night tine.

pror.islons of the Hazardous atd othcr ll,astes (Irtarragenrerri&

applicanl shall obhin prior
rvnlc, $oun'e ind srtbrrrit a copy o, lho sdme lo lhe lhaid.

,ronr the other prcmises lo

ppllcont slull ltrortrptly (omply with all orders and instrucrlons isouert i1' riri
offir'arc oI lhc llranl drrly arrtfrorizr'(t in this b{hnU.

tirne to titne or .ury

rcspn'cs lhe righl lo revierv, irnpose conditiors, revoke, change or aller lenns and condilioru

' applit'ant shatl lorthwilh keop lho Bonr.t intornred
atrnosPhere in excess of lhe sldndanls lald dorvn lry the Board. Thr a;4rlk:arrt shall 6lso lake (orrective siops

applit-ant slrall provide.rllcnuto poner suppll' to operate all Pollulion (outrol equipmelrts,

pn'nilses slull always tte kcpi cle.n. Tho efllumt holding area,

'Ihe applicanl slrall display lhe consent granted in a prominmt ptace for pmsaTof ilre inspecring offirers o{

for consenl for subee'qIent period at

aPPlicad5lr.rllPIor.fulerainnaterlrarveslfuusy6tenrdrdstratlpm.,idcp,o[r@

llre Environnrental stateurort lor every linarxial 1,ear ontling with
lrcr EDvlmtunenl (I'rolctllon) Rulet, 1986, Tlrc stalenu$l slratl be lurnished belore the entl of Srptembor.

rpplicant $all comply wilh the Addllioul Conditiou intorporJted in Annel
lhis Consellt for OFralion(Bxpnnsion) Oder for lhe period up to 30.06.2029.

lI wlriclr is uploatlotl along

CIrO Order issued uruler Orang,e c.rlegory r,ftte orrler No. AIV-327689, (latr{; 8.10.2021 slands tam-e1eV

REGD OFFICE : PLOTNO.s, SITE IV,INDUSTRIALAREA, SAHIBABAD, GHAZIABAD. UTTARPRADESH -



\r
SRE/HID
LAMINATEEPVT. LTD"

The Environmental Offf cer

Karnataka State Pollution Control Board

Parisara Bhavan, Near DC Office,

Bangalore Mysore Road,

Ramanagara -562759

Subfect : Compliance of Environmental Clearances Conditions.

Ref : 1) State Level Environmental Clearance Letter no.FEE0ZECO2011 dated 18.03.2011. Issued

by secretary to Govt. Government of Karnataka Forest, Ecology & Environmental Deparbnent.

With reference to the above, we bring to your kind Notice, That we have fully

complied with conditions as stipulated in the Environmental Clearance dated 18.03.2011, and

Then subsequently Implemented the Project for subsequently implemented the proiect for

manufacture of 60000 tons of Kraft / Duplex coated paper and decorative Laminates of quantity

3 Million Sq meters per annum at Plot No.298, 2nd Phase, Harohalli Industrial Area, Ramanagara

District

Compliances are as per the given Annexure - I.

YourFaithtully
ForOrchld Laminates (P) ttd

Pramod KumarTantia
(Director)

lAtb5
CORPORATEIREGI$TENED OFFICT

*89, (3d ,los) Cqnmercial $reA gangahre - 560 00I. lndh
Phone +91 (8{} 2551}[207, Enui[ inf@dpl.in tYeboite: wrv.dfl.in

CIN : U2021 I K1A20ffiPTCMI I 66

1S*,Dec 2025

(

I

UNIT'I : Plot No.29& Road No.1,2nd Plmse, KIADB IndustrialAre4 Harohalli Hobli &Taluk, Ramanagara Dist. Karnataka-%2112
UNIT - II : Plot No. 316, Road No. 10 2nd Phase, KIADB Industrial Are4 Harohalli Hobli & faluk, ftmanagara Dist. Karnataka.562 112.

CIN No. : U20211KA2006PTC041166 GSTIN No. : zeAAAco9606ku1
Email :iccourrtg-Bpjfl Lir I orclridlami4al+Frqmailfiqm Mobile : 76L87 &2w

I
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M/s. KH Enterprises
PIot No. 310-F2, Sy. No. S2},KIADB Industrial Area,
Harohalli Industrial Area phase II, Kanakapura Taluk,

Ramana gara District.

COMBLTANCE REPORT TO THE CFO CONDITTONS
Combined Consent Or&. no. AW-319 g62, dated 3l.OL.ZOIL.

A. TREATMENT AIYD DISPOSAL OF ETT'LTIENTS UNDER THE WATER ACT:

i s,

,d

\b,
I

I The discharge
through the terminal manhore/manhores where from the Boar<I
shall be free to collect sampres in accordance with the provisions
of the Act/Rules made there under.

Not applicable

2(a) rrrc rswage/qomesuc eftluent shail be treated in septic tank and
with soak pit. No overflow from the soak pit is allowed. The
septic tank and soak pit shafl be as per IS 247b part-I & part-Il.

The sewage generated
from the unit is belng
disposing into the Septic
tank & soak pit.

2(b)
J 

rus 
-rrs4retr 

sewage enluent drscharged shall conform to the
standards specifi ed in Annex!.re_I.
TL- r. l -n

Not applicable

3(a) r,., 
'.a.,e 

erruenf generated in the industry shall be treated in the
ETP and treated effluent shail confirm to tie standards stipurated
by the Board in Annexure-l.

The trade ellluent
genernted from the
process is being treated
in the ETP of crpaclty
10 KLD and treated
efiIuent is completely
recycled.

3(b) I ne rade erfluent shalr be handed over to cETp and to maintain
lqgbook of ef'fluent generated & sent everv dav

Not applicable

4. r re applrcanl snarl lnstail flow measuring/recording devices to
record the discharge ouantitv and maintnin rhe recnrrt

Noted and will be strictly
adhere to

5. r ne appltcanr shall not change or alter either the quality or the

lyantity or the plaoe of discharge or temperature oi the point of
discharge without the orevious consent/ nermissinn nf the Elnarrl

Noted and will be strictly
adhere to

6. rne appucant shall not allow the discharge from the other
premises to mix with the discharge from his premises. storm
watdr shall not be allowed to mix with the iffruents on the
upstream of the terminal manhole where the flow measuring
dq:aq-es are installed.

Notod and wilt be strictly
adhere to

7. r ne oaily quantlty of domestic effluent and trade effluent from
the industry shall not exceed the rimits as indicated in this consent
order:

Noted and will be strictly
adhere to

8. rne appttcant shall discharge the effluent only to the place
mentioned in the consent order and dischaige of treated/
untrgated outside the premises is qqt permitted.

Noted and will be strictly
adhere to

The discharge of emiis
shall pass through the air pollution control equipment ana
discfiarged through stacks/chimneys mentioned in Annexure-Il
where from the Board shal! be free to collect the samoles at anv

Noted and will be strictly
adhere to
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M/s. KH Enterprises
Plot No. 310-F2, Sy. No. 529, KIADB Industrial Area,
Harohalli Industrial Area Phase II, Kanakapura Taluk,

Ramanagaru District.

C. MOMTORING & REPORTING

E. NOISE POLLUTION CONTROLI
l. I The applicant shall ensure that the ambient noise levels within its I Noted and will be shictly

premises shall not exceed the limits i.e 75 dB(A) Leq during day I adhere to
time and 70 dB(A) Leq during night time as specified in under the
Air (Prevention and Control of Pollution) Act, 1981.

F. IIAZARDOUS AND OTIIER WASTES (MANAGEMNf,,T & TRANSBOTINDARY
MOYEMENT) Rule 2016:

G. GENERAL CONDITIONS:

time in accor{fr.ce with the provisions of the Act and Rules made
there under. fhp tolerance limits of the constituent forming the
emission in each of the stacks shall not exceed the limits laid
down in Annexure-Il.

2 The applicant shall provide port holes for sampling of emission,
access platforms for carrying out stack sampling, electrical points
and all othernecessary arrangements including ladderas indicated
in Annexure-Il

Noted and will be strictly
adhere to

3 The applicant shall upgrade/modiff/replace the control
equipment with prior permission of the Board.

We will take the
permission from the
Board before modi&.

I The applicant shall get the sample of effluents & emissions
collected and get them analyzed once a month/either by in house
monitoring laboratory or through EP approved laboratories for the
parameters as Indicated in Annexure I & IL

Noted and will be strictly
adhere to

2 The applicant shall maintain log books to reflect the working
condition of pollution control system and also self monitoring
results and keep it open for inspection.

Noted and will be strictly
adhere to

D. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) I}ISP()SAL
I The applicant shall segregate solid waste from Flazardous Waste,

Municipal Solid Waste and store it properly till treatmenVdisposal
without causing pollution to the surrounding Environment.

Noted and will be strictly
adhere to

,) The solid waste generated shall be handled & disposed by
scientific method without causing eye sore to the general public
and to the surrounding environment.

Noted and will be strictly
adhere to

The applicant shall comply with the provisions of the Hazardous
and other Wastes (management & Transboundary movement)

l. I The applicant shall not allow the discharge from the other premises I Noted and will be strictly
toimix with the discharse from his premi adhere to



M/s. KH Enterprises
Plot No. 310-F2, Sy. No. 529, KIADB Industrial Area,
Harohalli Industrial Area Phase II, Kanakapura Taluk,

Ramanagara District.

2. The applicant ftall promptly comply with all orders and
instnrctions issuediby the Board from time to time or any other
offtcer of the Board duly authorizedin this behalf.

Noted and will be strictly
adhere to

3. The applicant shall set-up Environmental Cell comprising of
qualified and competent personnel for complying with the
conditions specified.

Noted and will be strictly
adhere to

4. The Board reserves the right to review, impose additional
conditions, revoke, change or alter terms and conditions of this
consent.

Noted and will be strictly
adhere to

5. The applicant shall forthwith keep the Board informed of any
accidental discharge of emissions/effiuents into the atmosphere in
exccss of the standards laid down by the Board. The applicant shall
also take corrective steps to mitigate the impact.

Noted and will be strictly
adhere to

6. The applicant shall provide altemate power supply sufficient to
operate all Pollution control equiDments.

Noted and will be strictly
adhere to

7. The entire premises shall always be kept clean. The effluent
holding area, inspection chambers, outlets, flow measuring points
should made easily approachable.

Noted and will be strictly
adhere to

8. The applicant shall display the consent granted in a prominent
place for perusal of the inspecting officers of the Board.

Noted and will be striotly
adhere to

9. The applicant his heirs, legal representatives or assignee shall have
no claims what so ever to the continuation or renewal of this
consent after expiry of the validity of consent.

Noted and will be strictly
adhere to

10. The applicant shall make an application for consent for subsequent
period at least 45 days before expiry ofthis consent.

T[e nre now applying
for CFO Renewal for
further period for
oDeradon our unit.

11. The applicant shall develop and maintain adequate green belt all
around the periphery.

Noted and will be strictly
adhere to

12. The applicant shall provide rain water harvesting system and shall
provide propef storm water manaqement svstem

Noted and will be strictly
adhere to

13. This consent is issued without prejudice to any Court Cases
pending in any Hon'ble Court

Noted and will be skictly
adhere to

14. The applicant shall furnished the Environment statement for every
financial year ending with 3l't march in Form-V as per
Environment (protection) Rules,l986. The statement shall be
fumished before the end of September.

Notcd and will bc suictly
adhere to

15. The applicant shall display flow diagram of the pollution control
system near the pollution control system/s. t

Noted and will be strictly
adhere to



Minimal Requisite Facilities of reconditioning of contaminated barrels/containers

sl.
No.

Retuisiterfl'acilities Facilities Provided

I Separate covered 'st<irdlge area for both
contaminated containers and cleaned

containers with proper slope and spillage

collection pit and channelizing to ETP.

We have covered the storage area separately

for both contaminated containers and cleaned

containers with proper slope which leads to
ETP

2 ExhausUsuction blowers in the contaminated

drumVcontainer handling and storage area.
We have provided the exhaust system at the

contaminated drums storage area

J Size/capacity ofstorage sheds to be adequate

to store at least 7 days requirement of
contaminated drums.

Provided the shed area of6,000 sq ft to store

the contaminated drums.

Built up area - 4,000 Sq ft
Open area - 2"000 Sq ft

4 Shed with dry draining facility for
drums, having saw dust bed for
drainins of oi ly/lubricanVgreasy drums

used
dry

Provided the dry draining facility for used

drums.

5 Two stage cleaning facility (i.e. hot water
with caustic solution/detergent followed
fresh water cleaning) having fixed nozzles

arrangement.

We have provided the two stage cleaning
facility followed by hot water & fresh water

6 Bund wall along the container storage and
washing area.

Provided the Bund wall along the container

storage and washing area.

7 Number of nozzles for I tIP pump shall not
exceed 03.

Provided the 02 nozzles for I HP pump

8 Multiple jets to ensure that water jets hit
entire inner surface of the containers.

We have provided 4 numbers ofjets to clean

the inner surface ofthe containers.

9 Separate area with provision for washing
outer surface of the containers with
periphery drainage, adequate slope and
collection pit and channelizing to ETP.

We have made provision for washing outer

surface of the containers with periphery

drainage with adequate slope

l0 Designated space for drum cleanings
channelizeU to Effluent Treatment Plant.

We have provided the space for drum

cleaninqs channelized to primary ETP.

ll Effluent Treatment Plant and/or Forced
Evaporator of adequate capaciW.

We have provided Eflluent Treafrnent Plant

t2 Sludge drying Bed of adequate size. We have Sludge Drying Beds of 4 No's
1.5mxl.5mxl.0m

13 Zero discharge by evaporation ofthe effluent
and/or recycling of treated effluent in
washing process or member of Common
Effluent Treatment Plant.

Wo have facility of recycling of treated

effluent for washing process

t4 Water flow meter at the inlet to evaporator
and ETP.

Welhave provided Water flow mekr to inlet
ofETP

l5 Vent of vacuum pump (if any) elevated at

least up to 6 mtr above the roof level.
We have provided the vacuum PumP

16 Separate'covered hazardous waste storage
area to store hazardous waste generated
during the utilization process viz. left over
residues from contained drums, residue from
forced evaporator and ETP sludge.

We have provided closed hazardous waste

storage area to store hazardous waste

generated during the utilization process
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E. 0ircharge of
ernissiono undur the air
gct

COtvlpufrufe nnAoE

Discharge qurntiry or Offitic
efflwnt will not b,e exceed 160 LpD

tr/e wiit truatttie uffisid;ffrudt
ln septic tank & soak pit_ And no
overflow willbe alhwed"

We wilt discharge ttm efruuenr only
to the place mentioned in the
nonsent order.
We wiil Cischarge ihe iraUe
effiuent to irnperviuus tank snd
dfspose to Eomrnon effluent
tr€atffidnt plant {M/s. pai& pai

Shnn!ffls fls.t$,)",

Chimney & dust islilestnnpffifde
rtre aisctriree oie,iiiiiio, from the firemils "fthe applicant shalt pass through the cfrfmnnoy*
mentisned in thi$ f,ons&nt order where frorn
the bCIard shall he free to cofiect ttre sarnptes 

"tany time in accordance with th€ ast or,ui**
m^ade there under.
fne appl;cam sdliJrovide 

"rrrrrt eqrlipnl€nt

for the Eoilen as per the consent
order:. And Scrubber is prwided to
all renetors emis*ion di*harge
poinr

t*
( for the control of ennissions. fhs ,-d; of'

emlrcion dischar6ed end the tolerance limits of
the constltuents forming the urrrission* in *rJ
of the stacks shan not **.oiii ri;;;;;,;
down irr Annexure.l. The applicant,naff
nnonitor the ernission tevels as per the
ftsquency schedule indimted in th; 'Annerult-l t

coilDlTr0{u No -
R fre,etrnent-anE
disposal Effluents under
w&tdr sct

The daity qua ntlry oi'tiomesiic?f-ffit
discharge shall nm emeed the quanri(y o1360
[PD
The appl ica nt sha li tr, eatffi ;$\fi 

- 
effrffi n i

in srptic tanlt & soak pir. No ovenflow fi.";;*
soak plt is *llownd. The srptic tank & soak nit
shatl he dgsisned a( nFr ic r.o?rr "-*,;;;:,g:l-Eg1$-?"*,lp.parr, & parr fi.
rhe appticant sha[[ discii]dii,- ;,fftffi #rty
to the place mentioned in tfre qonserr*ordnr.

The appticant irrjiitiscrnarg;i"h" t.rJ" effiil"i
to impervious tank and dispose to common
effluent treatrnent plant {M/s. pai8( pai
Chernicals h/t Ltd.I

The rate of enlslof liscrrarsed
and the tolerance will be under
$imit ,And ws urlll mqnftor the
enrission levels as per the
frequencA schedule indicated in dtt
Annexure-l

.L[g tnf ltcilry]F-ilsCIstglat';s*o 
',vasro 

ffi ,it

flnAnagor0entlharardous

llt":sill_u*fle"9*Ig

c. sotio waste '

p
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Hazardous waste and store in a
$eeured flnanner without cau$ifiE
polluti.on Io thq -qntj!:glIni!!:._-...
\ffa urill strictly cornply with the
conditions stipulated in the
authorlaation issued under
harardous* wa$ts$ [ Management,
t landli ng & Tnansbound ary
ildovement) Rules, 2008 at
amended up to 2010.

(

Acoustlcenslose is provided ta the
6ener6tor snd oo{ne levqJ in tho
factory prernises will be within the
prescribed noise ievel.

We witl maintaim the lqg books to
reflect the trrorking condition of
pollution control Fysterr$ and a{so
self-rnonitoring results and keep it

fon

We will provide water meterr for
every iource of water and shall
submlt the cess rsturils rcgularly as
requirud under water oess 6ct
hefore str o urery month i,n the

form^

tffs will .not allow the discharge
frorn otherptemiseE t0 mix wfth
the discharge from his premises.
Storrn watershall not be afiowed to
rnix with the effluents on the
upsirs,affi of the terrninal nranhole
where the flow measuring devices
are installed.
W€ *llGiwrlns ksepiiean setii"' -
tank & snak pit and it wit| be away
fronr the

F. 6enera{conditionu
applicable to all
activiti s

(

D. Noir* Fol{ution
Control

repoftlng

Halardous waste and store it properly tilN

tre,atment/di posal without causing Boll$tlf,,il to

appllcant shatl,strictlv comply wirh the
dcihOition,s stiprllated in the authorieation isxued
under haaardouse wastes { Managernent,
Han trlng & Transboundary Movernent)Hul*r,
2008 as arnended up to 2010. The hazardous
wa$te generated is as follours: i) Used oil "
0.11{UA tCat- 5.X[ ii] Used co[ton wastes and
6loves* S MT/A {ftt-S.Z}tii} Used spent sotuents-
36 KVA tcat"?0,I}, ivl Fistillution rssidue -900
MT/e {Cat-t0"3}v) Ftasttc drurms /&amets-$S0

"lllgl r/* {cat-33.31
Thu applicant shalltake srep$ to controi noiii
levels so ss to rnaintain am,lbient eir quality
ntandard in r**pect of noise as laid down unden
the Air Act 1981- The noise generated in the
focur,ry prarnims thall be u,ithin the prescr:ibed
75 dB(A| ieq. durlng day ttrne and 70 Ob{A} }eq.

The appticant shall rnaintain lsg books to refloct
the working condition of pollutlon conkol
$ystem$ and *lso self"monitoring results and
keep lt open for inspection.

The applicant shall providu water nreters foi
every sour[e of water and shall subrnit the c,ess
returil$ regularly as r,rquirad under water cess
act before 5'h of every month in the prescrihod
forrn.

The applicant sfiall not ailouuthe dlschrrge from
other prenri$qs to rnix with tho discharge frorn
hir pr,enrises. Storrn water shall not be allotrued
to rnix with the effluenls on the upstrearn of
the torrninai m,anhole where the flsw
measuring devicss are installed.

$

Septic tank & soak pit site and the entire
prernises shall always be kept clean.

shall not We will not or alter
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(

dr trre did of;ililan#'oo-i**p*rjlilJor *,*
rputn of d,lsrharge without the prior con$ent of
the board.

or the rate of discharg€ 0r
temperatufe or the route of
dischar:ge without the prior consent
n# rtln l.^,^-J

5 Se apptricant snatr pirmptf6ilffi"tiirr" aii
qrdprs and instructions issued fnorn tjnre to
tirne by the bsard or any other officers of tho
board duly aurhorized in this behalf"

wr witi cornptv iffi"ati t#
instruntion isued frum time to
time by KSPCB duly authorized this
behalf

-i

The applicant sha{l disptaf th* consentl1iranttfi^
in a prorninent place for perusal of the
nipgsrqs jffg$fglts !gerd:,
Theappti.anisnatffi**
suppty sufficient to operate all pollution control
equipment utilired by the appllcant to mslntain
eumpliencu r*rith the terms and csnditisns of
thi$ con$ent.

We will display the cor*s*nt g.rntt'
in a prominent plac* for perusal of

*liq j;lf,fl?*ing*flffl qgmflfte ]oa rd.
wa' wii t'proudilked;ffi frt,r,qr-
suppty sufficient to operate all
pnllution coritrol equiprment
utilized by the applicant to
maintain compliance with the
terms and conditions Etthis
cons€nt.

i t,o
1

I

iql

I
I
i
i
I
i

tkh_*- _ q*_-_4,jc[
i
I
j
l
i
I
I
i

I

lrr
I
I
t..- r.- ._

I rr

I rhe applicant shalt moniio, tr,iTmUieffiili
I 

quallty it the locations $tipufated bythe board

I and monitoring shall be done a$ p,sr Ep rules
Il:; -" ' .. ^:

I lne spplicant shall furnisftr environrnenta!

I stater'nent for every financial year ending with
[ 31" rnarch in forrn-v a$ pcr environmental
| (Protection) rules 19g6 the statement shall be

*&mefq{B&sg,gs@_"t-W[kl:"*"". - .

We witl rfionitdr the arnbient air
quallty at the loc*tion$ stipulatod
by the boarrd and monitoringrhall
he done *s per EF ruler
We ruill fi.rrp1g1 Form $ a$ p#r
fnutronment protectiorr rule 1986
the statement shall be furnished
bofore the end of September.

The applicant shail gn for tSO I4S00 and shall
havc srtvironrnental cell headed hy qualified
envinonrneffal enginee r,1$cisntist fur the

_milnaggrnent*gf environmental aspects.-The 
rpplic.rlr rhrtt e"s*;;lirt pi;p-,

Enyiron-rnenra! Itg]ruernelg systern is in Blace.

Foint noted

Point noted

1l

1.4

r ne appticant shafl develop and rnaintain

_glggy.lig.fifHl, lgl_t_ill ilqqnd rhe perrphery.
r,e appiicant strittcie" dhy f,ffi;inrt,J[[;'
harvesting within the factory prenrises.

rnere shait noi Oe puUiic io'mda,nfi ag"inst the
lndustry regarding any lcind of pollutiCIn.

We have greenery all around our
t*rorrrpgEse!.---
We will prouide rain water
harvesting wlthin the factory
ffernugL-_-. . .

We assure there will not be public
cornplaints against the industry
re8prditr# atqr kind of pollution

1,5 Arr rhe naw moteriaf praduct* and hazardous
waste shall be stored inside the fied only.

We will keep all the raur rnareiiat 
*

products and hazardous waste shall
be #ored in*ide the shsdonlu.

h llllthe drunrs and nuchinqrfrit ail Ue ptaceO
within the shed and floor shall be iffiperu,ous 

"

We will keep gtlthu drurrn and,
machinery wtthin the shedand
floor shall be impervious

5

7



The applioant his heirs,iCJi
represmtatives or assigns wll{ haum
no claims what so ev€r to the
eontinuation or renewalof this
csnsent after expiry of the pcriod
of consent

i

AI
^ ., .ru!- (fr^n,ntrlLri'lfn;[)
Authorised Signatory

k
(

t*.

The appfieant his heirs legal r€p"ese"trUres *
essigne si,rall have no claims what so ever to the
cro,ntinuation or renewel nf this cpnsent aftsr

SO,n, 
of the period of consenr.

{t

The applflcanr shail f,orrh *.irh iia€d rhs tsoard
informed o,f any aceldent of unforeseen act or
event of any poisonous, noxious or poliuting
rnatter or emhsions are being dlscharged in to
strearn or well or air as a result of such

We willkeep informing of any
acaid,eng Or Anlrother regar.ding
air and rrrrater pollutiorl .

TheBoard*r*@
additiqnal cgnditionsn renok*, changa o. rlti,
ISm'gnS conditions of rhis corl$dflt.

consent at leant lIO dayr befur-e

Wewill nnnfe ariatptffiioi, fo,
cCIhsent at least II0 days before upiry af thir
consent-

The applicant shait mine an ;d;!ticrio, fo-,

Y

I

water on air is beinc osl|uted-



4$u=?t'lErtf,. ,\F.r!pr.rF RA - -:3KARNATAKA INDUSTRIAL AREAs DEveLoPMENT BoARD*
(A Government of Karnataka Undertaking)

*1413,2nd Floor, C.F.C. Buildlng, MaharshlAravinda Bhavan, Nrupathunga Road, Bengaluru.560 001
Phone Number : 08O-22117372

website: www.kiadb.in email id: dol@kiadb.in

No. KrADB/EE-t/$bl t 2025.26 Dote: tthil?,ozg
RPADTo,

Envlronmenlol Officer,
KErnotoko Slqle Pollullon Conlrol Boord,
"Porisoro Bhovono", Neor DC Office,
Bengoluru-Mysore Rood,
Romonogoro-562 I5g.

SIr,

sub: Requesl to furnish o repli to recommendotions of the joint
committee perlinent to proceedings of lhe held on 22.05.2023 in the
motter OA/2021 regording pollution in KIADB Horoholli lndustriql

{ Rer: fl'r?'*ff}:l'nfr:: ''',I'iF[!T Ro-RMNr NGT/ 2o2s-z6t 618
Doled: A5.12.2025.

rtA>Atr

With reference to the obove subject, O.A. No. 4A1nO2t before the NGT
Southern Zone, Chennoi, filed by Bolosubromoniqn vs. Slote Governmenl of
Kornotoko regording environmentot pollution in Horoholli lndustriol Areo,
Konokopuro Toluk, Romonogoro District, Kornotoko, this otfice wos requested
vide the obove reference to submit lhe Action Token Report os follows;

sl
No

Complionce

I Horoholli ond Bidodi lndustriol Areos ore olreo
supply of quontity 13.5 MLD.

KIADB hos oworded the tender for the woter supply distribution
network for Horoholi Phose-l & Phose-ll lndustriol Areo, Horoholli Toluk,
Bengoluru South District hos been entrusted to M/s. S R Construction on
I5.11.2025 for o contro.ct omounl of Rs. 5.48 crores.

2 KIADB hos oworded the tender for the constructid;f o lo MLD
Tertiory Treotmenl Plont neor Bidodi, of Byromongolo Loke on the
vrishobhovothi River, for supprying treoted woter to Bidodi, shonomongoloond Horoholli lndustriol Areos. The work, including operotion ond
moinlenqnce for o period of l0 yeors, hos been entrusied io M/s. Moloo
Consiruction lndio Pvt Ltd on 0l .O2.2O24 for o conlroct omounl of Rs. 3S.5g
Qrores, ond lhe proiect is currenllv in nrooracc lPhnin.rrrrnhc annrncaAl

3 KIADB hos given permission on 0l .12.2025 tor piontotion a mointor'nonce of
lrees in Hqroholli 2nd Phose lndustriol Areo to Environment Officer, SEMU,
BMRCL bosed on their request letter doted: 27.ot.?rt2s lo plont the iopliqgs
in79.76 Acres of pork ond buffer oreo (photogrophs encloied).

KIADB hos eormorked 147.78 Acres for porks &76.36 Acres for buffer
*z9ne to develop the greenery in Horohqlli 3ra phose lnduslricrl Areq.

,,

(
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44

This is forYour kind informotion'

Thonking You,

(

ffi idonce/ suggestions for

reducing the noise levels during night Jime Ov 9d"iill9-go:d proctices/

bosis within 3 months time.meosures 0n r

Yours foithfullY

&'Iq4s$P
Execffive Englne'S:'

a-

I



o?5

sfu-
Assistont Exbcufive Er1gineer,

KIADB, Bengnlunr
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1O tliLD_Ter?iory Treo?ment Plont neor Bidodi at Bwomanoola Loke
16

o

Engineer,
KIADB, Bergoluru
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10 iiLD Terfiory Treotment Ptont neor Bidodi ot Bw.omonoalo Loke (
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ilerlr
AssiSfont Exedritive Engineer,

KIADB, Bengduru
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HAROHAIII ISt & zNd PhOSE PLANTATION

?g

'.-- -- f,g!,rt .t
Assistont Execuiive Engineer,

KIADB, Bergoluru

*-.f -..i* r

(

(



HAROHAIII 13t & 2''d PhOSE PLANTATION 3
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Assistont Execulive Engineer,
KIADB, Bengoluru
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**f EorRu*t{&&,o*offi,c.Ec,"*d,m
plram t{rffit il om*rfirw*s tt'd- Brrtlluru * ts 00tffibrft: urr,htr&.tn ryrrr[ hr r doffif]ffi.1n

8o

a. $AsBffi-rr 
uoU$ f *t*ffi

S"

rr*silrnrtt Oillctr,
1qt ry;&lrTC Conrpfs.t Fbor, K.H.RoS. Sfronftnogra.
Ingot n, - S{O fil7. -i'-_

Sata: Or- oi.-*+*"f
pro

$ub: Pmnt{:ii*n & Maintensnce af Tre*r in l'{rxohol$ ?nd pho:e
indurtrk*l Ar*c Hcrshalfi Tplule" ft*manug*ro Dirtrtcl.tef: Ysur Lelt*r Na" Br,/tRCl.l rol sE*{ul 20a+?5/ t5gl5
Dq{ed: 3I.m1.m?S.

( **Ll*i

!fl?h referen*e t* ihe sbove su$ec?, you huve reque$ed to 41fioccrte the
rd in tfidustrio{ tuetl for rrslnteffirnce for 3 lrsor$ at your own cost vide letfrar

*ed: 27.SI.2025-

Accorc$ngff. it is inforrrred thst suitoble Tree Plont rqBHngs may h tokan
, in the land reserved of Htrrohoflt tnd Pho*E lndustriul Arsq, Huolralti Tofuk.
irnonogors Dtsfrict for Pqrks, Buffer rrffihoui donrogilng lhe extrling ut5iier &
)perfy of KIADB oi yotr orn risk & cost. fur?her. Tree plonlolion hos to be

in below.

(
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AuruExuer - g EE

Sx

sl.
No.

$ !'r r'.8'rrrrED .xrrrr r1uul'Eltltcs ur c(}mp8nfg$ tnAt h1yg hegn iSSUgC*
lsting bore rreXl ussv registration certificates from 20tr8-I g g*

i-**- -.--- 102s'26

I company Name *;;;-=:-** 
-.-l-ffi;ii'i-p-'*r'-i.,,,*

| 
,rttlrsxl i\4rrrE sx. .-ruul-us$ 

i rur. i a-*^

'1

M/s. Parsons Nufritionals private Limited,
Plot no.319c, 320A. &,B3Zl,

2nd Phase, Flarohalli Industrial Area, Harohalli'raluk,
Bengaluru South District.

iWs. Stovekraft Limited, Industrial Area,
Harohalli Taluk, Bengaluru South f)istrict.

t 02.05"2018

2
1

;*"-

'3

h,Iis. Dairy Classic lce Creams (p) ltd,. Unit-0i
Harohalli Industrial Are, Harohalli Tatruk,

_-**__try:]rru South Districr.

_ IWs. roo3u-n*a, ffi;;;-s";
Harohalli Indusrial tlrea, Harohaili I'aiuk,

Bengaluru South L)istrict.

20.07.2018

41
li-rlr i C4.12.2']18 Itilirl--*T-_--_*--****-i
lrlit I r'r7. i2.2s1n i

1---_-___.__{
I

27.A',2.2019 
I

5

6

M/s. Hajira enterprises pW l_td
Plot no,324 T, llarohalli Industrial Area,

Znd phase, Harohalli Talrik,
*- :-_--...-. -

M/s. Motherland Gannents pvt ltd.,
Plot no. 1 78,KIADB Industrial area,

2nd uhase. Harohalli Taiirk

.-
[,,ist *f nsmes and addresses of co ies that ha

M/s. Sakthi Accumulators pvi, Ltcl,,
Plat-212, KIADB Industrial r\.r.eu" phase-?,
Harohaili Taluk, Bengair"rru South District"

Rekha engeenier pvt ltd,.
IWs. Vashkleen laundry services pw itd

Plot No.. 125-P,Ist phase, Harohalli InrJusuial Area
Harohalli Taluk, Bengaluru South Diskict.

,nd phase, Harohalli Taluk,
Bengaluru South Districi,

I{/s. Anthem Bio Seince,,
Unit-2, No.276-P 8.277-p, Sy No.Z0,

2nd Phase,Harohalli indusuial area"

"tJql8&_Ielgk,*B_"rue1_,Es-qss&*?.$-r.i]!,r:
iV{/s. furniirgpoirit 5i*{tware Sr:l,;tiun pvl [.i.,j,

Flot No. 25(r, f-{arohalli inr}usrrial .A,:r:&,

?nd ptrase, F{ar,:fia11:i ['nlu]i
Benga.iu"ru soutlr Distr:i*r.

30.03.2019

iti,{14.2019

#
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t3IWs. Promac Engineering lndustries Ltd". KI.'{I}B
Industrial Area, liarohalli Taiuk,

Bengalur"u Sauth District.

IWs. Rap Shree El',gineer{ng Froducts Co, LT'D",

Plat No.318 li" KIAI)ts lnclustrial Area,
2nd Phase, Harohalli Taluk,
Bengaluru South District.

I{/s Tokai Rubber Auto Parts India Pvt Ltd,.
Plot no. 337, KAIDB, Harohatli Inustrial ,A're,

Harohalii Taluk, Bengaluru South District.

IWs. Bhuruka Gases Limited,
Plot no.206nA7, Harohalli Industrial Area,
Harohalli TaI Iuru South District.

lWs. Same Skyconchakshanaris (E) P\t,Ltd,
No. 736, Plot no.5/P2, 1st Phase,

Harohaili Industrial Area,
Harohalli Taluk, Bengaluru South District.

IWs. Praras Bio Sciences Pw, Ltd,
Plot No. 132, Harohalli 1st Phase,

KIAIIB Industrial Area, Haroiralli
ltobli. Harohalli T' uru South District.

IVl/s. A.O.Smith lndia Water Products Pvt Ltd.,

Suevey No. 300, 2nd Phase,

Harohalli lnustrial Are, Harohalli Taluk,

Bengaluru South District.

IWs. Saint Globine India Pvt,Ltd,
Plot no.l0-17, tst Phase, Harohalli Industrial Area,

Harohatli Talulc, Bengalum South District.

lv0's. Orchid i.,aminates Pvt, Ltd,
Plot-298, Road No.1, Phase Znd, Flarohalli Inustriai Are,

Harohalli Taluk, Bengalunr South District.

tv0s. Daifirku manufacturing india pvt ltd
(ForgePro india Pvt ltd.,)

Plot no2,3 and 4 ,Harohalli industrial area, Flarohalli
Taluk, Bengaluru South District.

28.06.20i9

01"07.2019

04.07.2019

11.07.2019

I 26.08.2019

I

26.08.2019

26.08.2019

___1_

20
i 4"10"2019

02.t2.2019

iWs. Brown tlove Healthcare Pvt, i,td',
Plat No.318/A. KIADB Industrial Area,

2nd Phase, Harohalli Taluk, Bqngaluru Souttt pistrigl

il{/s. PD Navkar bio chem. Pvt ltd',
Plot no.303A,KIADB Industrial area,

2nd phase Harohaili, Harohalli Taluk,

*J

12
I i ?5.05.i1*i? 

i
I_-+-_-__ --J

13

14

15

l_6
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I
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*--r-
;*-e*

Phase, KIADB Industrial Area Harohalli Taluk,
Bengaluru South District.

Iv{/s. Kalpana enterprises,
Plot no,241, Harohalli lndustrial Area,

Plat No.236, zuADB lndustrial Area,
Znd Phase, Harohalli Taluk, Bengaluru South District.

IWs. Aryan Agro Industries,
Plat No.325-i2. KIADB Industrial Area,

2nd Phase, Harohalli Taluk, Bengaluru South District.

h#s. Mother Earth Environ f'ech pvt Ltd,
Plot rro 2!7,Znd, Phase, Harohalli industrial area,

Harohalli Taluk, Bengaluru South District.

IWs. T.K Nanjundashefii Silk prt ltcl,
Plot no.558, 3nd Phase, Harohalli industrial area,

Harohalli Taluk, luru South District,

hd/s. Saj Foods Froduct Pvt, Ltd,
Plot no.318, 2nd Phase, llarohalli industrial area,

IIIittlitr----rttlrltlt1ttt

f"i
H

IU

20

'31
.r- I

25

Znd phase, Harohalli Taluk, Bengahiru South District"

I\{ls. Sbee Cabales india pr.t ltd,.
Plot no 26716, KIADB, Harohaili hobli,

Harohalli Taluk, Bengaluru South f)istrict.

I1 | ro.oe.2o

26
IvUs. India Agro Exportes Pvt Ltd,.

Yadumadu village, Haroahalli Hobali,
Harohalli Taluk, Bengaluru South District.

l | ,u.or.ro

27
IWs. B.R.S.Precision Manufacturing Pw. Ltd.,

Plot No.1A, KIADB, Harohalli,
Harohalli Taluk, Bengaluru South District.

1 i 01.12.20

I hd/s. Sikon ENGINEERING Pfi, Ltd.,
28 I plat No.318 F. KIADB Industrial Area,

I

_-_l-.?g{f south District.

i I\'{'/s' Steei Center,

r i 26"01.20

I

*+

-*t

29.03.2021

29.03.202t

--l

30.03.2021

ru.ag.2A22 I
I
I

I

i

I

I

?3.09.2tj2'2 
i

IWs. Aryan Agro Industries,
Plat No.325-12. KIADB Industrial Area,

2nd Phase, Harohalli Taluk, Bengaluru South District.

Plot no.318-G, 2nd Phase, Harohalli industrial area,

I

--"" ""1

I

04.08.2020

?9 I

3CI I

31 j

32

29.t]3"202133
1I

34 I

35 i

36

Smt. S Umamaheshwari, Ivf/s. Shivapriya InCustris,
No.i73, 2nd Phase, Harohalli industrial area." i'{arohwiii

Taluk, Bengaluru South District.

(



L I Berrgaiuu South Disrricr,r*-."-T_
i I N#s. Stovekraft Lirnited

i 38 i Harohalli lnustriai Are, Harohalli Taluk,

[__ _ l*___ _ _Bengaluru Eouth Dis!rig!.*

i i tw*s, Moksha A.garabatti Companyi No.2l12l, fi

47

['.,.[is" Farsons]"{uti"iiirinals l?rivnt*I.,ilErif.*:ri. l

Illot no.J.l:*c, 3I0A &, H3Zl, 
i

Znri ]fhase, I{arnlulli Inusryral ar*. Fiar*halli 'Faluk. 
iIrittt-__-T--_+-T.--_--*---*".-.i

.*_.j
I
I
!1i
I
I

I----1

f*---tltl*i

i;.{,i;zi.i[j.;:1

| ,o.ou.ror*

----l
Suny No .32,65, Bharathi Rice mill opposite, 07.07 "2a23

Plot No. 313-P, 314-P, 318-p, Survey No. 170,
Bannikuppe Road, Plot l'.io. :] 13-p, 314-p, 3lg-p,

Harohalli Industrial Area - phase - II,
Harohalli Taluk, Bengaluru South District.

M/s. The Bottling co,
Survy No.166,Harohatr1i Industrial Area -, phase - lI,.

Harohalli Taluk, Berrgaluru South llistrict.

lWs. Arms Mine Storage Systems pvt, Ltd,
Plat No. 295, Harohalli Industrial Area * phase - XI,

25

39
, lvtoldsha A.garabatti {Jompany. No.2l12l, trabbedi
Village, Haroahall i Hobaii, Kanakapura Taluk,

Bengaluru South Diskict.

;**-
Plot 134,lst Phase Harohalli Industrial Area,
Harohalli Tal South Tlisfrict

4

3

5 $.1A.202

| 07.12.202t__
ii a6.04.202

40

't 41.

,ir
i(
i

i42
i

Ir'-"-" --*.
I

I

I

I
ij43

IWs. Orchid Laminates pvt, Ltd, Unit _2

Plot-316, Road No.10, Phase Znd, Harohalli Inustrial

_Are," Harohalli Taluk, Bengaluru Sourh District.

IWs. A.N.S Paper Mils Pvt, Ltd,. Lrnit-2, plot-33 6,2nd
Phase, Harohalli Inustrial Are, Harohalli Taluk,

Bengaluru South District,
3 46.04.202

M/s. Swaii Nutrititnrrls private Lirrrited
Plur- Bsil ,BSI?",ES13, gr,ii" E6lZ,g,?ll g7lZ,

&{edamaranairalli Viilage, industrial Area - Fhase - {{
Harohalli Tal uru Soutli Llistrict.

Ll
I

i

I
_**-. .-_l

I
I

I.lTI.r. i

20"05.:t)?

20"05.2ri:l44
N{/s" Smeur Soiutions pvt, Ltd*p-lot-Z ?A e 2?\, Z"d

Phase, llarohalli Inustriai Are, Harcihalii l.aluk,
_ Bengaluiu South l)istrict.

45
,i

IWs. Horizon Packs pvt Ltd,
No 23 0(Cornor),2nd Phase, Harohalli Induskial

Area,Harohalli Hobli, Harohalii Taluk,
_--_

lW's. Shree Sayi Bivareejs,
Q.r^^,\T^ a'1 Z( T'r1^.-----il-: n! 'r1

T-*---__
I ,o.or.ro,
I

I

I ^, n? rn'!

lryl{t}l:hBengaluru South l}isrricr i i

_ *_*_-*J
i

I

i'J.05"')024 I

I

+

I
'I

I

I
I

I

I

i
I

-t
I

Mls I'reoanthem l,ife sciences Fvt Ltd

I

I

-.{
I
I

i

i



51
Mls. veer u Metals 

I

Plat No" l'24 &,125, Industrial Area * Phase - 1, I 1

Harohalli Taluk, Bengaluru South Distict. 
I

22.1r.2*24

52
IWs. Promac Engineering Induslries Ltd",
KIADB Industrial Area, Harohaltri Taluk,

Bengaluru South Diskict.

,
I i0.0i.2025

53
lWs. Dairy Classic Ice Creams (P) ltd,. Unit-02,

Plat No. 2928, Harohalli lnustrial Are, Ilarohalli Taluk,
Bengaluru Sorrth District.

1 17.01"2025

54
M/s. Power Plus, Pro Sadhananda IINGINEE&

Plot no.791-G, Harohalli Industrial area,
3nd Phase, Harohalli Taluk, Bengaluru South District.

I
I 12"03.2425

i(
55

N{/s. Kawasaki Manufacturing India Pvt. Ltd.,
Plot no.276-P2 & 277-P2, Harohalli Industrial area,

2nd Phase, Harohaili T'aluk, Bengaluru South District

2 16.04.2425

Total Borewell 75

List of Narnes end addrcsses of Conipanies Permission t* drx[[ l\*rt'
Borewells from 2018-f g to 2025-26

Permission
Date

lv{/S See Shel Plastics,
Harohalli Industrial Area, 2nd Fhase,

Hulagondanahalli, Harohalli Taluk, Bengaluru South Dist.

IWS trimr:rti Plastics,
Piot no 355,2rrd Phase, Harohalli Indusdtrail Area,

Harohalli Taluk, Bengaluru Soutlr Disi.

29"01.2019

IWS Trimuthi Polychem Pvt Ltd,
Plot No-329,330,33 1,332P, 2ncl Phase,

Indusdtrail Area, Harohalli Taluk, Bengalr:ru Suuth Dist,

IvYS P.S Praskash,
Plot No-324,lnd Stage, Harohalli lndustr"isal Area,

Harohalli Taluk, Bengaluru South Dist.

29,01.2420

:5.03.2019

M/S Six Phase Toois,
Plot No-1648, F{arohalli, 2nil l}h;r.i:.

Indusuial Area, Harohalli Taluk, Bengaluru $outh Disi;.

Company Name & Address

13.08.2018

Mfl | IvYs. Thunga Udhyoga Pvt, Ltd,.
S0 i Plat No. 573 A, Harohalli Industrial Area *

i
I

I

i
I

I

i
I

sl.
No.

Bowell
No"

l i

7

3

4



8+
l,v{/S Srikrishna lndustries.

Plot No-210 A, Survey No-529/P-2i1,
Indushial Area, Har:ohalli Taluk,

Bengaluru South Dist.

IvflS Ajay Industries,
Plot No-324Y, Ilartohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist-552112

MIS Cicbai Wasahcare,
Plot No-180, 2nd Stage, Harohalli lndustrial Area,

Harohalli Taluk. Bengaluru South Dist.

I\4/S Shuhan Polymars,
Plot No-254-B2,2nd Stage, Harohalli Industrial Area,

Ha:'ohalii Taluk. Bengaluru Souttr Dist

lWS Suncolorrrs Venchars,
Plot No-712C, 3rdf Stage, Maralavadi Hobii, t{arohaili
Industrial Area, Harohalli Taluk. Bengaluru South Dist

IWS Ashirvad Rubburs,
Plot No-614, 3rd Stage, Harohalli lndustrial Area,

Harohalli Taluk. tsengaluru South Ilist
M/S Ragavendra Enterpri ses,

Plot No-553, 3rd Stage, Harohalli Industrial Area,
Harohalli Taluk. South Dist

IvVS Srnart IT Solutions Pvt Ltd,
Plot No-270& 271P, 2nd Phase, Hartohalli Industrial Area.,

Harohalli Talrrk. South Dist

M/S Rajath Electrical lndustries Fvt Ltd,
Plot No-WP 59, Cheeluru Grama Pancha;i,arl:."

Maralavadi Hobli, Harohalli Industrial Aree,
Harohalli Taluk. Bengaluru Soi:th llist

I

r-
.05.2023))Irl,l ,

I

I**--*T'

04.03.2 02 i

ri4.03.2021

04.03.2021

20.01.2023 I
I
t
I

I

I zu.ot.zoz:

19.07.2023

'2t.46.2023

04.03.2021

04.03.2022

M/S Indumathi Swarnid Dayagnostics,
Site No-Q-7,Haroha11i Industrial Area, Harohalli Taluk.

I3engaluru South Dist-5621 12

h#S Payaz Pasha SIO Abdul Vahab,
Survey No-26 1, Chikkamaralavadi,

Harohalli Taluk. Bengaluru South Dist-

IWS Dairy Classic Ice Creams Pvt Ltd,
Plot No-256,257,258 & 268, KIADB, Harohalli Industrial

Area, Harohalli Taluk. Bengaluru South Dist

IVI/S Technofiz Ink,
Piot l.lo-7128, 3rd Stage, Maralavadi Hobli, Harohalli
Industrial Area" Harohalli Taluk. Bengaiuru South Dist

'7

-_-T-
I1l
I

I
--l'l

o

-, (.i I

1i

12

13



88
IW$ Amith Agro Indusrries,

Fiot No-743-I, 3rd Stage, Harohalli indusuial Area,
Harohalli Taluk. Bengaluru South Dist

MIS SMS Ingi.neering Works,
Plot NO-356, 3rd Stage, Harfohalli Industriatr Area,

Harohaili Taluk. Bengaluru South Dist

fuYS G.K Enterprtises,
Plot No-513, 3rd Stage, Fiartohaili Industrial Area,

Harohalli Taluir. Bengaluru South Dist

tWS Shri Guru Basaveshwara Enterprises,
Plor ].{o-5 I &, 52, 2nd Phase,Harohalli Industrial Area,

F{arohalli 'Ialuk. uru South Dist.
IWS Captronics Pvt Ltd,

Plot No-8011A, 3rd Stage,Harohalll Industr.ia.l Area,
I-larohalli Taluk. uru South Dist.

iWS Dialy Classic Ice Creams F'r.t l-td,
Plot NO-2 56,257 ,258 & 260P, zuADB, Harohalii lndustriai

Area, Harohalli Taluk. Bengaluru South Disr.

M/S Manju Mouldtech (manjunath V),
Plot No-461, 3rd Stage, Harohaili Industriai Area.

Harohalli Taluk. Bengaluru South Dist.

IvYS SK Induistries, QrIK Shruthi),
Plot NO-791/I, 3rd Stage, Harohalli Industrial Area,

Harohaili Taluk. uru South,I)ist.

IvI/S Uday Enterprises (Mohan latr)

Plot No-791, 3rd Stage, Harohalli Industrial"Area, Harohalli
Taluk. Bengaluru South Dist.

h{/S Saachi Warehousing Pvt Ltd, (Prashanth Kiran),
Plot No-556, 3rd Stage, Ilarohalli lndustrial Area, ]{arohailj

Taluk. Bengaluru South tr]isl.

1,4.12.2$',;3

14"12.2A23

11"0i.2024

05.08.2t)24ILlril_-.--.].____-__*-*__.jtt
06.08.2024 I

06.08.2024

06.08.2024

06.08.2024

liir
| ; : r I\ -.(.

I , i t-.t-./. tt.

it* I .-*-*-_l 
--.-*"_._

i

f--

i"

t)l--
I
I
,

(
t

l

I

Shri T.V Prabhu,
Plot No-148, ?nd Stage" Hartohalli Indusrrial Area,

Harohalli Taiuk. Bengaluro South Dist
lyUS SR Creations Pvt Ltd,

Piot No-WP-22,3rd Phase, Hanohalli Industrial Area,
Harohalli Taluk. tsengaluru South Dist-562112

Ivf/S Shri Venkateshwara Enterprises,
Plot No-524,3rd Phase, Hartohalli Industrial Area,

Harohalli Taluk. uru South Dist-562112

M/S Shree Ananda Nilaya Induskiues (Shwetha S),
Plot No-50, 3rdf Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South l)ist"

10.01.2024

u.$1.2a24

10.01.2024

06"08.2024

,; ...1

I

l

(

t**-*-
I

lzo

21

t'
t-;-

22

1

'I
!

1

21 j

I

29 I
L

30

3l I

32



8s

34

4$i

IWS Nasipura Aui* Compaiierrts Pfi i,td trVasaartii l{alemi
Plot No-318B, 2nd Stage, Harohalli Industrinl A.rea,

Harohalli Taluk. Bengaluru South Dist

N{,,'S Shree Balaji Enterprises,
Plot No-582, 3rd Stage, KIADB, Harohalli Industriai Are4

Harohalii Taluk. luru South Dist

IWS Micro Labels Pr,t Ltd,
Plot No-515, 3rd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist

I\{/S NRM Industries,
Plot No-791, 3rd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist

M/S Diary Classic Ice Creams Pvt Ltd, Unit -2,
Plot No-2928,2nd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist.

IWS Deepu Switchgare,
Plot NO-518, 3rd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengalum South Dist.

fl6.08"2024

06.08.2024

Ivfls Swathi Enterprises,
Plot No-54, 3rd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist"

l--:]
| 

,, n0 ,0,, 
I

T-_-*-<--1

06.08.2024 
I

--j
n.42.2025

1r.02.2a2s 
i
I

I

I

it.oz.2a2s I
I
I

----l
11.02.2CI2s i

11"02.2025

IWS Flow Oil Pumps Pvt I-,td,

Plot NO-7158, 3rd Stage, Harohaili Indusrrial Area"
Harohalli Taluk. Bengaluru Souttr I}st"

IWS Ivlahalakshmi Industries,
Plot No-572C,,3rd Stage. Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist

IWS Agama Ernterprises,
Plot No481, Harohalli Industrial Area, Harohalli Taluk.

hzlt'S Ayan Telitronics Pw Ltd,
Plot NO-619,?nd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist

iWS Parl Ink,
Plot No-595, 3rd Stage, Harohalli Industrial Area,

Harohalli Taluk. Bengaluru South Dist

IWS Aran lndusties, (Barath NB), Plot No-590A, 3rd
Stage, Harohalli Industrial Areq Harohalli T'aluk.

Bengaluru South Dist

fi.a?..2025

Exicutive Ingineer, PWD Oftjce,
Near Governrnent Industriai Training Institute , Fiarohatrii
Industrial Areq Harohalli Taluk. Bengaiuru South Dist"

11"04.?025

n.04.2025

11.04.2025

35 I

36 I

3/

ro-

(
-: ti

I

1

39 1
I

i

41 1
T

')
I

43

44 ,

45 -T

46



I

30l
I

M/S Face Srvirchgare Pr,i Lttl,
Plot NO-762A,3rd Stage. Cheeluru Grama Panchayath,

Harohalli Industrial Area, Harohalli Talak-

I
i

I

Bengaluru South Dist"

48

IWS Stoka Counsultency & Survices Pvt Ltqt,
Plot No-WP-S3, 3rd Stage, Cheeluru Grama Fanchayath,

Harohalli Industrial Area, Harohalli Taluk"
Bengaluru South Dist.

i".*4.2A25

49
IWS Riyaliry INK,

Plot No-620,3rd Stage, Cheeluru Grama Panchayath,

It{U*4at Area, Harohalli Taluk, Bengaluru South Dist"

1 11.04.2025

50
M/S Bengalum Educational Trust,

P lot No-7 il!, 3r d Stage,Cheeluru Grama Panchayath,
Ildustrial Area, Harohalli Taluk, Bengaluru South Dist.

1 11.04.2025

",5r
,,

M/S Tayoda Cose South India P\,"t Lrd,
Plot No-596A, 5968 & 598, 3rd Stage,

Industrial Area, Harohalli Taluk, Bengaluru South Dist.

I 18.06.2025

52
IWS Ragavendra Agro Foods,

Plot NO-555, 3rd Stage, Harohalli Industrial Area,
Harohalli Taluk. Bengaluru South Dist

I 18.06.2025

53
Iv{/S Jio Fragranass,

Plot No-49, 3rd Stage, Harohalli Industrial Area,
Harohalli Taluk. Bengaluru South Dist

,
1 18"06.2025

54
IWS Parimala Mandir,

Plot No-598B, 3rd Stage, Harohalli Industrial Area,
Harohalli T'aluk. Bengaluru South Dist

18.06.2025

55
IWS Alya Technologies,

Plot ]rIo-WP-97,3rd Stage, Harohalli Industrial Area,
Harohalli Taluk. Bengaluru South Dist

1 14.08.2025

56
IIOS Nirmala Enterprises,

Plot NO-46, 3rd Stage, Harohaltri Industrial Area,
Harohalli Taluk. Bengaluru South Dist

I i4.08.2025

5-t Plot
M/S Metro industries,

No 95, 3rd Stage, Harohalli lndr.rstrial Area,
Harohalli Taluk. B:egq&4r Eouth Dist

1 14.08.2025

58 plotNo-26eD,r#-Htt:'HJJ#irirndustriaiArea,
Harohalli Taluk. Bengaluru South l)ist

I 14.08.2025

Total Borervell 58



Company Name and
Address

Hajira enterprises pvt
Ltd, Plot no,324 T,
I{arohalli Industrial

Area, 2nd phase,
Harohalli Taluk

KGWANI8999
15309,

D:A9.02.2A23

Ndls. Promac
Engineering Industries
Ltd.,KIADB Industrial

Harohalli Taluk,

/ero.;xt,,=.eJ€i-02/
2Al9-20/1,64,
0:31.07.2019

Pooja Foods And
Beverages, Harohalli

Industrial Area,
Harohalli Taluk

KGWANl7734
05756,

D:09.02.2023

49,42.2023
&

08.02.2025

46.a2.2A24
&,

45.02.2026

A.M. Aromatic &
Essential Oils

KIADB Industrial

KGWANl85I7
38731

Dated:06-02-
2024

IWs. TurninEpoint
Software Solotion Pw

Lt4. Plot No. 250,
Harohalli industrial

Area, ?nd phase,
Haroiralli Tal
Bhuruka Gases

Limited,
Plot no.206/2A7,

Harohalli lndustrial
Harohalli Tal

KGWAN18587
84943

Dated:06-02-
2024

Rekha engeenier pvt
Itd,. Vashkleen laundry

services p\4 ltd
PlotNo.. 125-P, 1st

Phase, Industrial Area,

No:
KGWAN10879

40345
Dated: 06-02-

2424

Praras Bio Sciences
PW, Ltd, Plot No. 132,
Harohalli l st Phase,
KIADB Industrial

Area, HarohalliHobli,
H;rroh;rlli T:r

3L
Permitted quantify for r.rrithdrawal ili "tselow 25m3 NOC cletails*** *-l**-----r

Permijno.orj i pur*ission I Less

rtedinorel uocno i-D;;;- l-_r,Iser

KLD I we[s I i *Bro'nut* i{}round
, lryatcr

KGWAN1 0488
46840,

D:09.02.2023

CIg.A2,2023

&,

08.02.2025

17.07.201e
&,

16.07.2022

09.02.2023
&

08.02.2A25

06.02.2024
&

05"02.2A26

46.02.2024
&

05,a2.26

No:
li"i-i\riAN i 58a(; i I l;.1:i ",;i;..]-i,:li ; ;i

63681 }}ated r j ,!i-1 ,::"i;,2:l

Standby

i

SL.
No.

1
, 4.r I

"\t"

't 
t

5 I

-) 9.7 1

4 5 1

5

I

t2

6

(

i0

l'7
I

i

I
l
l

I

I

15

r-*'*--'---- ---
{

I

I
,

I
i
i1",
I

i
I

I

.

I

{I

I
I

I
I,l
i

I*J

.I

i
I

*-..l
I
I

mukes
Typewritten Text

mukes
Typewritten Text

mukes
Typewritten Text

mukes
Typewritten Text
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r.t '

" -*r^ -"'"-" '--'''-'""'"-. '.'. .-1.

tl, A '"rihentirit'0, ,

:\1.-., ,'\'. ,:- hi, :-1;..! .]i.r" /1 t'lLaSr.l _' -.

' I F-rrad liu i;, tia:u-rir1j: 
;

Area, Phase-2,
Harohalli Taluk,

Dated:06-02-
2024

KGWANl7720
00667

Dated:06-02-
2024

:Seloagie*odur
o6oofledruoT
01/2A20*2t, fr:

i0.03.2021

No:
KGWANl7772

3731
Dated:06-02-

2424

deroayeoderr
e&cnfledraorug

/ 2020-21. et
10.03.2021

3?-

i .'?
t/

L
I

l2r3

I

--**T'
I

i

14

15
t7.07.201e i&,i
16.07.2022 i

17.07.2019
&

16.47.2*22

?9 "44.2A24&28
!'l,i \/\ \,"i
\;6t'. r' U./" .1

Ponni Lead Alloy Pfi
Ltd, Plot no.32A,
IilADB Industrial

KIADB Industrial
arca,Znd phase

Harohalli Taluk,

Mr:therland Garments
pYt ltd., Plot no.178,
KIADB Industrial

area, 2nd flhase,
Llarohalli Taluk,
Siddi Vinayaka

Spechem Pvt Ltd,.
Sy no 29311,

Bannikuppe village,

ltd,. Plot no257 6,
KIADB, Harohalli

hobli, I{arohalli Tal

Adarsha Packaging Pw
Ltd., Plot # 338-,4^, 2nd

Phase, KIADB i ZO

2,25 J

I

I deoritlcoUeir

| "rcmfl*dtrD/li
/2020-21, 6:

10,03,2021

deoapTeroda;r
e/ooo*edffio/15/

2020-21, d:
10.03.2021

KGWANl7952
46319 Dated ;

2.)."A4-2A24

46.02.2A24
&

05.02.2026

15.07.2023
&

14.07.2026

&
05.a2.2A26

&,

16.07.2A22

Closed
&

Stand
By

Closed

B.R.S.Precision
Manufacturing Pvt.
Ltd., Plot No.1A.,

KIADB, Harohalli,
Harohalli Taluk,

I7
Lidustrial Area, i

| ,u

i

I

I

I
i

I

110
I

I

l1 0.9 1

fi "47.2A19
&

rc.a7.2022

'(

J I

N'o:
KGWANl7775

01936,
Dated:

1s.07,2A23

1



Daifirku Manufacturing
India pvt Ltd

(Forgepro india pr.t
ltd.,) Plot no2,3 and 4

,Harohalli industrial

#'*rsa&l'$CIS36r

r,-/scr..flf 8r5"/19/
2020-2i, fi:
10.03.2022

KCtr\'AN-
131 1278888,

D:18.07.2023

KGWAN.
1089230813,
D:A9.A2.2423

KGWANl1165
57372

Dated:
18.07.2023

KGWAN 16317
79674 Date:-?1-

06-2023

KGWANl5447
45',7A4

76.08.2021
&,

?5.08.2023

**--"-.----"--f-
18.07.2i)23

&
fi.a7.2025

09.02.2023
&

08.a2.2025

08.02.2023
&,

07.a2.2A25

08.07.2022
&

07.47.2424

18.07.2023
&,

1.7.07.2025

21.06.2023
&

?0.06.202s

08.08.20?4&47
.08.2026

una.lll ulurJsrrlal 
i

Harohalli Taluls..-l
f^"'

33 I

Anthem Bio Seince.,
Harohalli industrial

area, Harohalli Taluk,

Mother Earth Envirc,n
Techpvt Ltd, Plot no

2l7,ZndPhase,
Harohalti indr-rstriai

Harohalli Ta

A.Cl.Smith India Water
Products Pw Ltd.,
survey no 300, 2nd
Phase, Harohalli

Inustrial fu'e,

24

;

,(

i

E-Nano incintech.,
Harohalli industrial

area, Haroahalli taluk,

India Agro Exportes
Pvt Ltd,"

Yadumadu village,
Ijlaroahalli F{obali,

KG\VAN.
1737008607,
D:08.02"2023

KGWAN-
1723585829,
D:08.07.2022

Horizon Packs Pvt Ltd
No 230(Cornor),2nd

Phase, Harohalli
IndustrialAre a, Harohai

li Taluk, Bengaluru
South District.

KGWANl5157
23 155

Dated: 18-07-
2023

Chandralatha
Enterprises pvt ltd.,

25 i Ptot l34,lstPhase
Harohalli Industrial

Area, Harohalli Taluk,

IWs Neoanthem
Lifesciences Pvt Ltd,

PlotNo. 313-P, 314-P,
318-P, SurveyNo.
170, Bannikuppe
Road, Harohalli
Industrial Area *

Phase - II,

Standby

1

i9 i

2A 5 i

24.5 1

t-
I

It_
22 I _1

/.) 24 1

1-4

26

24

7.5

24

l7
I

I

I

I

t*----
I

Il1

1

18.07.2023
&

fi "a7.2025

-- "4_ l-
I

:

j
I

itandby

*l

;

(

r-
! stanouy i



e+
Swaji Nutritionals
Private Limited

Flarohalli Industrial
Area *-Phase - Il,
Harohalli T'aluk,

KGWA}{1534.r
49444

f-

I
I

i

tsengaluru South
District.

@
Harohalli Industr-ial
Area-Phase-II
Harohalli Taluk,'

1;l KGWAN1 i795
82110

I

I
t

I

28 ;,,**;
&

06.08.2027

II-...--.- ',-*
I

I
I

I
I

I

-l

29

veer U Metals
Harohalli Industrial
Area-Phase - II,
Harohalli Taluk,
Bengaluru South

*-.--_pjrrri.r._
IWs. Kawasaki

Manufacturing India
Pyt. Ltd., Plot no.276-
P2 & 277-pZ, arohalli
Industriai area,2nd

llygg.l:tar,:hal I i'Ial uk,

aA

L

l6

"*-**-j

10

1
KGWANl4032

87902 01-03-202s

t
I

I

I

i30
I

i
I

l
j

I

I L:
1

KGWAN13OOl
0603 1

KGWAN1 0349
s8001

16.06.2025 to
15.06.2027.

31

M/s. Narasipur Auto
L-omponents private
Lirnited., No. 31gH,
KIADB Industrial

Area,Industrial Area -
Phase - II, Harohalli

faluk,

---rI

i

23.06.2a25 b 
i

22.06.2027 I

I

i

I

I
j

I
{-l
I
I
I

I
I

i
I
I

I otal Borewell 38
**-.l

i- L _ -._-.-J

Above 25mJ Ir[(

Company Name and
Address

I
;;
Bore
wells

4

'{OC details
i-_---__
I I permisstion

NOC No I Oate
i & End Date

st.
No.

Permi
tted
KLD

1

IWs. Dairy Classic lce
Creams (P) ltd,. Unit-
0, Harohaili Inustriat

Are, Ilarohalli Taluk,

250

KGWANIO9q I

938100 I 16.0q.2023

Date:- 16-09- I &'

2023 i 15.CIe.202s

KGWANLZIA I

001_171 I

.$ate:05-03- 
i

;fi:4 i

06.$3.2024 -q
05.{}3.?026

2

h4/s Stovekraft
Limited, Harohalli

Inusfrial Are,

*$elglgili Tatuk,

tssl 0

I
1

i)

I

I
l

I

I
i
I?t )8.?Si

i

I

I



IWs" Parsons
lrlutritionals Private

Limited, Plot no"3Igc,
3204. & 8321, 2nd
Phase, Harohalli

Inustrial Are,
Harohalli Taluk,

100 J

Kfi\IAN1395
I 80518

Date:- 03-04-
2424

i
i
I
I

II 03 {}4.2fi24
i-i&I nz.o+"2026 liliii

i-_*_- I
4

0rchid Laminates Pvt,
Ltd, P10t-298, Road

No.1, Phase 2nd,
Harohalli Inustrial

Are, Harohalli Taluk,

80 1
KGWAN1859].1

3862
04.a3 "2A24 &
03.03"20?6"

Orchid Laminates Pw,
Ltd, unit-2

Plot-3 16, Road No.1,
Phase 2nd, Harohalli

Inusrrial Are,
Harohalli Taluk,

45 J

No:
KGWAN1574
164613 Dated:

as-a3-2a24

05.03.2024
&,

04.03.2026

'6

Dauy Classic Ice
Creams (P) ltd,. Unit-

fl2, Piat I'ii',. 292 B,
}{a::ohalli Inustrial

Are, Flarohalli Taluk,

50
,",
&

KGWAN182126
1879

31.12.2A24 &
3A"D.2026 Stancib;v

7

M/s fokai Rubber
Ar.rto Parts India Pvt
Ltd," Plot no. 337,
KAIDB, Harohalli

Inustrial Are,
Harohalli Taluk

1s0 2

KGWAN1862
6A2499

Date:- 22-09-
2423

22.$9.2023
&,

21.Ae.2025

Total Borewell 22

-iI 35
j

I

I*.*l
I

-
I

J

,(

i

I

I

I

_t_
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